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LEGISLATIVE ASSEMBLY
Friday, 9th March, 1945

The Assembly met in the Assembly Chamber of the Council Housy ab
Bleven of the Clock, Mr. President (The- Honoursb]e Bir Abdur Rehim) in the

Chair,
STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS

FALSIFICATION OF Aoooms REFERRED TO IN PUBLIC AOCOUNTS Commm
REPORT

856. *Mr. T. 8. Avinashilingam Chettiar: Wil the " Honourable the Finanpe

Member please state:

(8) whether any investigation was made with reference to falsification o
accounts referred to on page 12, paragraph 9 of the Report of the Publm As-
counts Committee;

(b) what has been the result of the investigation; and

(¢) what action has becn taken against the persons concerned?

The Honourable Sir Jeremy Raisman: (a) Investigations into the cireum-
stances that led to the irregularities in question are in progress.

(b) and (c). The results of the investigations and the action taken will be
reported to the Committee in due course. -

Mr. T. 8. Avinashilingam Chetlar: May 1 know when the investigation
started, and who is conducting it?

The Honourable Sir Jeremy Raisman: I understand the xrregulantza
meferred to occurred in certain depots at the time the threat of Japanese invasion
of South India was imminent. It was reported that the irregularities were
caused largely by the general confusion which prevailed in the aress as a conse-
quence of the threat, and were accentuated by the fact that the officers and
staff in the depots were few and inexperienced. It has also been suggested thal
there was no suggestion or suspicion of fraud in any of these cases. The
Director of Ordnance Services hag been requested to have the saccounts
examined further in consultation with the Military Accountant General, so

that a complete report may be furnished to the Commlttee at the time of then

next meeting.

Mr. Te S. Avinashilingam Ohettiar: May I know what is the extent of the
amount involved ? M N

The Honourable Sir Jeremy Raisman: I am sorry I cannot say.

ArrocaTioN OF WAR EXPENDITURE BETWEEN BBITAN AND Ixp1a

857. *Mr. T. S. Avmashllingam Chettiar: Will the Honourable the Finance
Member please state:

(a) whether in the vears 1943-44 the liabilities of His Majesty’s Government
and the Government of Indie in war expenditure have been determined ir
conformity with the principles of financial scttlemente or whether any excep-
tion has been made with respect to any particular item; and

(b) if so, what those particular items are, and,what the financial effect of
this is on the finances of the Government of India?

The Hoflourable Sir Jeremy Raisman: (s) and (b). The answer to the first
part of (a) is in the aﬂ:rmatlve The remainder of (a) and (b) do not, therefore,

arise.
Mr. T. S. Avinashilingam Ohettiwr: 1f T may make my meaning clear, may
I.know whether any exceptions have been recommended like the one referred
to in the Public Accounts Committee’s veport for 1942-48?-
The Honourable Sir Jeremy Raisman: As far as I am aware, this cap be
said to be an exception which proves the rule. Tt Is because you had this curious ,
marginal case that the matter was brought prominently to notice in this way.

(1233)
A
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ILL-TREATMENT TO INDIAN PRISONERS OF WAR IN ‘GREECE
. 858, *Mr. T. S. Avinashilingam Ohsttiar: Will the Honouruble the Defence
Memper pleace state:

,'(a) whether he was aware of the news that has appeared in page 6 of the °
Hindustan Times, dated the 11th February. 1945, that lndian troops prisoners
0of war bave been ill-treated in Greece;

(b) whether Government have called for information in the¢ matter; and, if
g0, what the real facts are; and

(c) what action they h.we taken in the matter?

Mr, C. M. Trivedi: (a), (b) and (c). The Honourable Member is referred to
the answer given by me to starred question No. 584 and to tho supplementary
answers on question No. 579, both on the lst of March 1945,

Mr. T. S. Avinaahllingam Chattiar: -May I know if the persons who ‘have
been ill-treated have been released by now?

-Mr, 0. M, Trivedi: They have been released.

Mr, T. S. Avinashilingam Ohettiar: Have thev been personally inquired
from and a report received by the Government, of India®

Mr. O. M, Trivedi: As I have said; the persons ill-treated have been
eleased. We have agked the Secretary of State to make a strong remonsttance
to. the authorities concerned against the ill treatment.

DrLrr DETENUS AND PoLrrioaL PRISONFRS IN FEROZEPUR JIAL

859. *Mr. Abdul Qaiyvam: Will the Honoumble the Home Member - please
state:

(») whether Delht detenus and pohtxcal' prisoners in the Ferozepur Jail are
sllowed to read Delhi papers other than the Statesman:

(b) whether he proposes to order. the répatriation cf the above pol't'cal pricons’
ers and detenus to the Delhi Province: and

(¢) whether he proposes to relax the conditions of allowing writing matenul
to the ahove named

The Honourable Sir rrancis Mudie: I would invite attention to the answer
given to Sardar Mangal Singh’s questions Nos. 102 to 104 on the 3rd November.
1944.

Mr. Abdul Qaiyum: May I know if while the Punjab prisoners in Feroze-
re Jail can read all the Punjab papers, Delhi prisoners can only read the
atesman? .

The Honourable Sir Francis Mudie: I do not know. B

Mr. Abdul Qaiyum: Will the Honourable Member inquire into the
matter, and, if it is correct, allow Deth! detenus to read other papers as well?

The Honourable Sir Francis Mudie: The question of what pavers they

should read. and what writing materials they shou'd use, is one for the Punjab
Government.-

Mr. Abdul Qaiyum: May I know if the toal number is about 80 detenus
and 12 prisoners, and whether Delhi Jail cannot accom.nodate t..es: 4z p ople?

The Honouraple Sir #ranics Mudie: The Delthn Jail is for purposes of
administration under the Punjab Inspector General. There is no accommoda-
tion for the detenus in Delhi.

I
\

EXTERNMENT FROM Dan OF PANDIT SHAM Lar SHARMA
860. *Mr, Abdul Qaiyum: Will the Honoumble the Home Member pleuse
state:. .

‘(1) why Pandit Shum Lal Sharma was ordered to ‘quit Delhi within twelve
hours of his release ig J anuary, 1945;

(b) whethor other deteaus after rcleuse Lave vesirictions imposed upon them
forbidding them access to offices or mills where they could work; if so, why;

(c) the condition of health of Shrimati Satya Vati, and the restrictions which
now exist on her free_movement;

(d) whether Government propose to allow Shnmatx Satya Vati to live in
Delhi; 't not, the reasons therefor, and
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{e)- the nature of the restrictions on Dr. Sukh Dev and the justification tor
the same o’ \

The Homourable Sir Francis Mudie: (a) The Order was made by the
Chief Commissioner, Delhi, with a viéew to preventing him from' acting in a
manner prejudicial to the public safety and .the maintenance of public order
and because he does not belong to the Delhi Province.’

(b) No restriction orders are made which would prévent him from earning
bis livelihood in a legitimate way.

(c) Shrimati Satya Vati has had tuberculosis for a long time and is now
under arrest in the Silver Jubilee Tuberculosis Hospital, Delhi, after defying
a? anﬁr of the Central Government prohibiting her from belng in the Province
of Delhi

. (d) In view of the grave opinion that the doctor has giyen regarding the
state of her health, the Government of India have decided to cancel the orders

‘against Shrimati Satva Vati and her mother prohlbltmg them from -being: in

Delhi without the Chief Commissioner’s permission. The Chief Commissioner
has also.decided not to proceed with the case against Shrimati Satya Vati for
defiance of that order.

(¢) He is required under an Order made bv the Deputy Commissioner of
Delhi to reside and remain within the limits of the Delhi Municipality and the
Notified Area of the old Civil Station of Delhi.” The Order was considered
necessary with a view to preventing him from acting in a manner prejudicial
to the public safety and the mamtenance of public arder by agitation in-the
rural parts of Delhi Province. .

Mr. Abdul Qaiyum: In reply to part (b) the Honourable Member said that
there was no. restriction on Pt. Sham Lal Sharme ,«zomg to his p'ace of busi
ness. Mwy question is whether there are other detenus in Delhi who cannot go
to their places of business.

The Honourable Sir Francis Mudie:- I am afraid I d'd not notice that my
answer did' not- anite' cover the question. The position as regards Delhi
-detenus is this. Today or tomorrow we are issuing instructions to guide Chief
Commissioners as regards the restrictions they should impose, and these in-
structions will remove restrictions ‘of the kind objected to.

Mr. eri Pmkera: With reference to his reply to part (e) of the question,
may I know whether Dr. Sukh Dev was arrested the other day and brought
hanlcufted to the jail?

The Honourable Sir Prancis Mudio I have no lmowledge

Mr. Sri Prakasa: The local paners renorted this.

Mr. T. S. Avinashilingam Ohettiar: What sort of instructions are being
issued to the Chief Commissioners? ‘ ‘

The Honourable Sir Francis Mudie: T have explained that - these will
remove restrictions preventing a man from going to his place’ of business.

Sardar Sant Singh: May I know if the Government propose to issue in-
structions that detenus should not be asked to go to police stations to make
periodical reports?

The Honourable Sir Francis Mudie: ,That is included, also in the letter
except as an exceptional measure.

- Mr. N. M. Joshi: May I ask whether the Honourable Member wxll read out
to the House the instructions which he is issuing to the Chief Commissioer?

The Honourable Sir Francis Mudie: No; I hope there will be no further
somplaints in regard to this matter. :

HEALTHE OF LArA DESHBANDHU GUPTA

. t861. *Mr. Abdul Qaiyum: Will the Honourable the Home Member please
stute: -
(a)ethe Tatest report shout the health of T.ala Deshbandhu Gu M.L. A
(b) whether he is suﬁomlg from acute jaundice; and pta,

! A2
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(c) whether the delicate state of his health justifies his detention? '

The Honourable Sir Francis Mudie: As the Honourable Member is no
doubt aware, Lala Deshbandhu Gupta is no longer in detention. o

Mr. Abdul Qaiyum: I hope the Honourable Member is aware that when
1 gave notice of this question, he was in prison.

MovemeNT oF FuNDs BETWERN UNITED KINGDOM AND INDIA

862. *Mr. Mana Subedar: (a) Is it a fact that the Honourable the Finance
Member has put n> restriction: on the movement of funds batween the United

Kingdom and Indis to and fro? 4 :
timate of the total amount of funds, both on

(b) Have Government any es
capital and on current sccount, which have been transferred to and fro, on

balance? ‘

(c) Is there a larger movement of funds from U. K. to India or vice versa?

(d) Have Government considered at any time since the war any proposal
for altering the exchange ratio? . ’ *

{e) 1f so, what were these proposals and by whom were they made?

(f) Has the attention of Government been drawn to a remark made by the
Governar of the Reserve Bank, when speaking at a function in Bombay, that
exchange rates may have to be altered? .

(g) Who has the constitutional power to alter the exchasge rates—Govern-
ment of India, or tha Reserve Bank?

“(h) Do Government propose to give an assurance to this House that no alter-
ation in the exchange ratio will be made until the sanction of this Legislature
is taken? '

Thoe Honourable Sir Jeremy Ralsman: (a) There is no restriction on the
remittance of funds in either direction between the United Kingdom and
India. A N :

(b) Statement VIII of the Reserve Bank’s Report on Currency and Fin-
ance for the year 1948-44 and the figures given in paragraph 25 of that publi-
cation give a fairly accurate general idea of the net movement of funds be-
tween the United Kingdom and India. Government have no information as to
how much of this movement was on capital and how much on current account.

(c) There is a larger movement of funds from the United Kingdorh to India
than in tke opposite direction. N
(d) No. N

(e) Does not grise. . ‘
(f) Government have seen a Press report of a speech delivered by the

Governor of the Reserve Bank at the Rotary Club in Bombay in which some
mention was made of the exchange rate though not in the terms suggested bv-
the” Honourable Member.

(g) and (h). The exchange rate of the rupee is at present fixed by Sections
40 and 41 of the Reserve Bank of India Act, 1984. Any change in the rate

--of exchange must therefore necessarily be made by legislative procegs. The

function of the Reserve Bank of India in this matter is limited to making a
report on the subject to the Cemtral Government in the circumstances stated
in section 55(2) of the Reserve Bank of India Act. '

Mr. Manu Subedar: Have Government seen the resolution of the Federation
of Ipdian Industries and Commerce requesting for a guarantee that India shall
not lose so far ag sterling balances are concerned. should sterling defreciate?

The Honourable Sir Jeremy Raisman: That does not seem to me to
arise directly out of this question.

Mr. Manu-Subedar: It arises out of any change in the exchange rates.
I.submit; and T want to know whether (Government have considered the ques-
tion of guaranteeing Tndia against any loss over the sterling accumuldtions
from any change in the sterling ratio. '
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The Honourable Sir Jeremy Raisman: As I undersatnd it, this question
relutes entirely to the relation of the rupee to sterling, and no matter is rele-
vant unless it concerns the possible depreciation of sterling in terms of the
rupee and I do not think that that is what the Federation had in mind.

Mr. Manu Subedar: I¢ the Honourable Member does not propose :to' give
information on that subject, may I ask with regard to (b) whether the report
which he mentioned and which I have seen only this morning goes beyond

1941-427?
The Honourdble Sir Jeremy Raisman: This may be the latest compiled
and published figures, and I do not know that we would be in a position to
turnish any more up to date information in advance of the publication of the
~report. These figures are not easy to obtain.

Mr. Manu Subedar: Do I understand that it is two and a quarter years
since the figures were given by the Reserve Bank and that the Government of
India do not possess those figures, or that they are reluctant to give informa-
fion to this House regarding those figures? ‘ ‘

The Honourable Sir Jeremy Raisman: Government are continually keep
ing accounts of a really up to date character; but it is not easy to compile tht
results of transactions over long periods to bring those to account at any
moment that may be suggested. These processes have to be done in an
orderlv manner for regular calendar years and I think that there are also
sometimes special reasons why the information furnished shoild not be up to
date. I do not say that I am aware at this moment of a consideration of that
kind in this connection, but it does frequently so happen. ‘.

Mr. President (The Honourable Sir Abdur Rahim): Next question. .

Mr. Manu Subedar: Does the Reserve Bank have a statutory obligation
to submit- this report ? " ;

Mr. Pregident (The Honourable Sir Abdur Rahim): Next question.

HARDSHIP ' DUE TO ADVANCE PAYMENT oF INCOME-TAX
863. *Mr. Maru Subedar: (a) Has the Honourable the Finance M. ’
' ; : ber
received any representations in regard to the hardshi i “the publ
through the advance payment of income-tax? ‘P experienced by the public.
(b) How much money have Government received ing: “
wonth of 1044-45 s far as the figures are availablel?e doring: eaeh completed
(¢) What is the total number of ersons, firm i
been brought under the operation _ofpthis law?  end  sompanies who have
(d) Ts it a fact that during 1944-45 every income-tax r i
) tu 19/ a - ayer would h
somoe cages to pay three times, viz., the delayed paymen{;J flr th:uinco:l:e f:):
1942-43, the pryment on the income for 1948-44, and the advance payment in
respect of the income of 1044-459 v
. (e) Have Government considered that i
in order to meke s sconsider many people have to borrow money
(f) What relief with regard to the post .
Government instructed the income-tax o}’)ﬁce&m:gmg?gz?d uch  peyments have .
((E; ]I;I:vg mcome-tatx‘oﬁicers any discretioh in this matter?
rovernment jropose to apply penalty fo -
payment even. when the party represents that hg’ is ;nr;zr]nep:g I;:;g of advaace
" '.l'l;o n.:?no?ralgvlo Sir Jeremy Ralsman: (a) I take it that the Honourable
ta:mA:: ;v;hr:eherrmg tot thde prgvisxons of the new Section 18-A of the Inecoms
1ch wag Introduced last year. If 8o, a few such re ntations
were received from absessees pointing iff i presgntatnoz!s
M voemalon ,_ P g out the difficulties that arose in their
(b) and (¢). A statement showing the re uifed inf i
‘Dec(?ir)nl%‘a}:', 1944 is 1did on the {mble.g ane ermation upto the end of
.. ere may be s
(D e may be some such cases but they are not a large number.
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'(f) and (g). Instructions have been issued to Income-tax Officers not to
apply the provisions of section 18A in cases of genuine hardship, e.g., where
the assessee would find it difficult to raise money for payment or where owing
to any previous commitment the profits have to be applied to meet such com-
mitment.

(b) The sssessing officers will have to decide this on the facts and merits’
of each case. : ’ . '

Stohmant‘alwwing the ngmber of cases sn which d d under section 18-A was made. in the year
1944-45 as also the collection made sn each month upto December 1944 )
) Number of Collections

Month casesi n which, (In lakhs of
demand made  rupees)
June 1944 . .. . . . . 8,572 47
Julyls4¢ . . . . . .. ... 11,834 ]
August 1044 e e e e e e e *. 26,662 4
September 194¢ . . . e 14,053 10,38
October 1944 . . .. . . 8,226 3,38
November 1044 . . .. S 8,430 4
Docember 1844 . . . . . . . . 4,849 14,03
Total . 83,0256 85,07

——— i m———

Mr, Manu Subedar: May I know whether people have to borrow money in -
order to pay these taxes, as suggested in part (¢) and if so, whether, Govern-
ment have made any provision for their relief or for postponement? '

The Homourable Sir Jeremy Ralsman: I have indicated that instructions
were issued in cases of genuine hardship. It must be remembered that the
man who happens to pay three years’ income-tax in one year must have had
two years in which he paid no income-tax at all. =

Mr. T. S. Avinashilingam Ohettiar: With reference to part (a), can the
Honourable Member give us any idea as to how many people have been ex--
empted under the instructions that he has issued? : .

The Honoumable Sir Jeremy Ralsman: 1 cannot give that information. T

have not got it.

Mr. T. S. Avinashilingam Chettiar: Does he know that- exemnptions have
been given? v

The Honourable Sir Jeremy Raisman: 1 am satisfied that relief is ocing
given in cases of hardship.

ForMER SILVER RUPEES WITHDRAWN FROM CIROULATION

864. *Mr. Manu Subedar: (a) Will the Honourable the Finqng; Me_mbot,
please state how many Queen Victoria rupees were withdrawn from clrculau?n? ‘

(b) How many King Edward VII rupees were withdrawn from circulation?

-(¢) How has the silver accruing in this manner been used? )

(d) What was the metallic composition: of the one-anna and two-anna pieces
before the war? What is the metallic composition of the one-anna and two-anna
pieces now issued? ' . ) o

(e) Do Government propose to re-issue the silver two-anna piece? 1f so,
when ?. ‘ :

(f) What was the proportion of four-anna and eight-anna .pieces issued
during 1943.44 as against rupee coins?

(¢) What is the amount of one-rupee notes still outgtanding?

(h) Ts it pronosed to recall all of them?

. 'The Hononrahle Sir Jeremy Raisman: (a), (b) and (c¢). T would refer the
‘Honourable Member to the answer given to part (i) of his. starred question
No. 99 on the 10th February 1945. Benarate statistics for Queen Victoria
snd King Edward VII rupees are not available. .
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(d) Before the war the composition of these coins was 75 per cent. copper
and 25 per cent. nickel; the composition now is 79 per cent. eopper, 20 pes
cent. zinc and 1 per cent nickel. - i}

" (¢) Government do not propose to reiggue the silver two-anna piece.

(f) The proportion was 36:19:45 by pieces and 14:15:71 by value. .

(g) I would refer .the Honourable Member to the answer given to part (c)
of hlis starred question No. 99 on the 10th February 1945.

(h) No. C . )

Mr. Manu Subedar: Is the coinage of rupees going on still and are all the
rupeés produced readily absorbed by the public? .

The Homourable Sir Jeremy Raisman: The answer to both these questions
is in the affirmative. . .

Mr. Manu Subedar: Are any rupees being offered ' back to the Reserve
Bank, or does the Honourable Member expect no rupees being offered to the
Reserve Bank as being returned®from circulation ? ' ' '

- The Honourable Sir Jeremy Raisman: Is the Honourable Member referring
to the old silver rupee or the new rupee? , :

Mr. Manu Subedar: In view of the fact that the rupee coin has an arbi-
trary definition which includes both silver rupees and notes, 1 vefer to the rupee
coin. !

The Honourable Sir Jeremy Raisman: As the Honourable Member knows it
is the position that at the present time the absorption of coin is greater than the-
return of coin. \ ‘

Mr. T. S. Avinashilingam Chettiar: With reference to c'ause (h), is it &’
war time policy or do they propose not to reissue but to withdraw the one rupee
notes after the war?

The Honourable Sir Jeremy Raisman: It is certainly the policy during the
war not to recall the one rupee notes. What may be the policy after the war,
I am afraid, is not for me to determine today. , : .

Mr, Sri Prakasa: Could we know the metallic composition of the present
silver rupee? ) ‘

The Honourable Sir Jeremy Raisman: I could not give that offhand.

EUROPEAN .PRISONERS OF WAR IN INDIA

865. *Mr. Manu Subedar: (a) Will the War Secretary please state how
muny prisoners of war of Kuropean origin there are in India?

(b) What ure the arrangements wmade for. their upkeep, and what is the
amount per head which is spent?

(c) How many of them are taken over by Indian States? o

(d) What is the total outlay incurred on this subject, and under which head
of the Budget is such outlay included? .

Mr, O. M. Trivedi:. (a) The majority of the 29,499 prisoners of war in India
are Buropean. In the interests of security I am unable to give the . exacy
number. \ C o

(b) Prisoners of War of European origin in India are accommodated, clothed
and fed in accordance with scales laid down from time to time by His Majesty’s
Government as required under Article 4 of the International Convention relative.
to the treatment of prisoners of war, 1929, known as. the Geneva Conrvention..
A sym of approximately Rs. 1,200 per head is spent annually.

(¢) None, Sir. . ’

(d) The total outlay on prisoners of ‘war in India to the end of 1944-45 is"
estimated at Rs. 28 crores roundly. The expenditure is borne wholly by His.
Majesty's Government and is not therefore provided for under emy of the heads
in the Indian Defence Services Budgat., ’ . .

Mr. Manu Subedar: Is it not true that contracts have been given on Rs. 8,
Rs. 5 and Rs. 7 per head for Enropean prisoners of war both in Brit'sh India
and in some of the Indian States and that the rates do not work at Re. 1,200
per vear as mentioned by the Honourable Member? "

 Mr. 0. M. Trivedi: T have given the figure of expenditure, that is, 3,200,
and that is correct. . .
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Mr. T. 8. Avinashilingam Chettiar: What is the amount spent per head?

M. 0. M. Trivedi: I said Rs. 1,200 per head annua'ly.

Mr. Manu Subedar: Is nothing more spent on these prisoners of war beyond
the 1,200 mentioned by the Honourable Member? Is the 1,200 merely for the
direct upkeep or does it alse include the overhead charges? .

Mr. 0. M. Trivedi: I was asked what anange{nenfs are made for the upkeep

and what is the amount per head spent. I shall look up the details of this
smount and let the Honourable Member know. .

Basrs or FuTurRE PLANNING

866. *Mr., Manu Subedar: (a) Has the Honourable Member for Planning
and Development come to any decision as to the basis'of planning which he is
making for the future?

(b) Do Government propose to wussume direct responsibility for the employ-
caent of every adult personiin India? If not.ewhy not?

' {c) If the reply is in the sffirmative, what nre the means by which Govern-
ment propose to reach this result? . ) .

(d) Do Government propose to establish a minimum standard of life in this
country and-to seg that such minimum is enforced by Government as well as
private employers all over the country?-

The Honourable Sir Ardeshir Dalal: (a), (b), (¢} and (d). I would invite
thé Honourable. Member's attention to Part 1 of the Second Report on
Reconstruction Planning in which the general objectives in regard to plunning
tave been outlined and to Chapter 8 of Part II which deals with post-war
arployment. Provincial Governments as well as Departments of the Central
CGovernment are now engaged in preparing draft five-vear plans on the general
‘saris of the Second Report. , ’

Mr. Manu Subedar: The scheme does not contain mention about employ-
ment. I am very anxious to know whether the Government of India in their
planning have as an objective that no man shall be unemployed in India under
their plans? ’ o -

The Honourable Sir Ardeshir Dalal: Chapter 3.does deal with this question
of employment, if my. friend will look at it. Tt is given in considerable length
an page 18 of the Second Report on Reconstruction Planning.

RBVISION OF SALARIES OF CLERIJAL STAFF OF INCOME-TAX DEPARTMENT,
BoxBaY ParEsiDENCY

867. *Mr. Lalchand Navalrai: Will the Honourable the Finance Member
5e pleased to state: ‘

(a) whether the salaries of the clerical staff of the Income-tax Department
of the Bombay Presidency excluding the Bombay city have beon revised;

(b) the scales of pay of such staff of the Income-tax Department of the
‘Bombay Presidency before such revision and after it;

(c¢) whether any discoutentment has arisen among the said clericul stuff on
scocount of such revision of the scales of pay of the upper grade staff;

. (@) whether Government propose to recomsider their decision about the
cevision of the scales of the clerks and allow them to-draw old scales which
they were already drawing before the introduction of the revised scates; if not,
why not; and . .

(e) whether it is not a fact that the said staff hud to suffer on nccount of
the policy adopted by the Government of India in not confirming the Govern-
ment employées ?

“The Honourable Bir Jeremy Ralsman: (a) Yes, in so far as the posts borne
on the upper grades are concerned. - . g

(b) T lav n statement on the table,

(c) Not as far as I am aware.

(d) Government will be prepared to reconsider their decision if they are
satisfied that taking the staff as a whole the disadvantages asccruing from *he ,
vevision out-weigh the advantages. g A ' !

e} T am not aware of any hardship peculiar to this staff.
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Lot Statement '
The pre-existing and the new scales are the following :

Pre 1931 scale Post 1931 scale  Scale introduced
in January, 1915.

Rirst grade Head clerks . . 110—8—-150 100-—6—-150 | 60—-5—80 (E.B.)—
Becond grade Head clerks . . 80— -5—105 80— 4—100 6—120 (E. B.)—
Senior . lerks . . . . 105-—65-—140 100 —-6—125 65—160.
First grade olerks . . .~ 86—5/2—100 86—56/2—100 J -

Mr. Lalchand Navalrai: Has the Honoursble Member not received any
representations to say that those clerks that Wwere raised have been demoted,
go far as the pay is concerned? '

The Honourable fir Jeremy Raisman: | dare say that certain individuals
hud some reasons for discontent. 1 understand that Government are consider-
ing sympatheticalliv‘ many individual cases of hardship on their merits.

_ Mr. Lalchand Navalrai: I am not asking about individual cases but with
regard to the junior clerks who were raised 'to senior clerks very shortly and’
afterwnrds their pay was-so adjusted that they were again demoted.

The Honourable Sir Jeremy Raisman: 1 will be frank with the Honourable .
Member. I know less about it than he does. My pre-occupations are such
that 1 do not have the time to master the details of these petty establishment

cases.

Mr. Lalchand Navalrai: Will the Honourable Member. . . . .
The Honourable Sir Jeremy Raisman: T am not in a position to answer
supplementary questions.
These are questions

Mr. Lalchand Navalrai: What ure we here for then?
which should be answered. ‘

The Honourable Sir Jeremy Raisman: 1 deprecate all questions of this kind.
1 de submit, Sir, that it is not possible for an extremely busy Member cf
Government ut a time like this to master the detalls in such & way.as to be
able to answer further supplementary questions that may be asked. It is
physically impossible.

Mr. Lalchand Navalrai: There is good remson to refuse supplies on these
grounds.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

INCONVENIENCB TO GOVERNMENT STAFF OWING TO NON-CONFIRMATIOND.

868. *Mr. Lalchand Navalrai: (a) Will the Honourable the Finance Member
be pleased to state whether it is not a fact that the policy of not confirmimg
the Government staff, specially in the Income-tax Department, has caused
much inconvenience to them with regard to theéir leave, revisih of scales and
pension ? . ‘ :

(b) Do Government propose to discontinue this practice? If not, why not?

The Honourable Sir Jeremy Raisnmman: (a) Some incorivenience to the staff
in question arises as the result of the 'general policy of Government not to
confirm, during war time, officiating men against. permanent vacancies and
to continue temporary posts on a temporary basis. The Income-tax Depart-.
ments are, however, not alone in this respect. This policy is dictated mainly
by the decision, again as a matter of generul policy, to reserve a certain per-
centage of permanent and guasi-permanent posts for war service men and in
80 far as temporary posts are concerned by the difficulty in deciding during
the period of the war how many of such posts created during this period will
really be required in peace time on o permanent basis for normal work.

Q In view of the reply to part (a) this does not arise. N

. Lalchand Navalrai: May I ask the Honourable Member to issue u wir-

cular to these people that they should keep quiet until the war is over? '

The Honourable 8ir Jeremy Raisman: I think the establishments in question
are aware of the reasons why they have to be maintained on a temporary basis.

CONTROL OF APPELLATE ASSISTANT COMMISSIONERS OF INCOME-TAX.

889. *Mr, Lalchand Navalrai: (a) Will the Honourable the Finance Member
de pleased to state whether the Appellate Assistant Commissioners of Income-
tax are working under the control of the Commissioner of Ineome-tax? :
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(b) Have the said Appellate Assistd6 Commissioners to, look to the Com-
inissioner of Income-tax for thejr confirmation?

(c) s it a fact that Appellate Assistant Commissjoners at the time of ‘hearing
appeals have to send cases to the Income-tax Officers for re-examining the
disputed points?

- (d) Does the Honourable Member propose’ to see that the Appellate Assist-
ant Commissioners -are provided with their own examiner of accounts for re-
examining the disputed points? If not, why not?

Tae Honourable Sir Jeremy Raisman: (a) Appellate Assistant Commissioners

>f Income-tax are under the Cémmissioners of Income-tax only for immediate

adninistrative purposes.” It is the Central Board of Revenue that exercisus
direct administrative control over them.

(b) Appellate Assistant Commissioners are appointed ‘and confirmed by the
Central Government.

(¢) The Honourable Member's attention 'is invited to Sectlon 31(2) of the
Iucome-tax Act.

(d) No. Government do not consider it necessary to do 80.

Mr. Lalchand Navalrai: With regard to (¢), is not the system of sending
the appeals to the Income-tax officers prejudicing the decision of the lnoher
officers ?

The Honourable Sir Jersmy Raisman: No, Sir. It is not a fact.

Prof. N. G. Ranga: May I suggest to the Honourable Member that in view
of his pre-occupations and pressure of work during the next ten days it will
be better for him to ask his Secretary to answer the questions and the supple-
inentaries?

The Honourable Sir Jeremy Raisman: I am quite prepared to consider that.

DIFFERENTIATION AS REGARDS PENSION OF DAFTARIES OF CERTAIN
Orncns

870. *Mr. Lalchand Navalrai: Will the Honourable the Finance Member
be pleased to say if it is a fact that the scales of pay of Daftar es atta. hed
to the offices of, (i) the Directdr General, Posts and Telegraphs ani Au ‘itor
General, and (ii) the Accountant General, Central Revenues, and Chisf" Con-
troller of, Supply Accounts are identical nnd the duties and responsibilities of
these classes of Daftaries are similar? If so, will the Honourable Member

kindlv state the reason for treatmo them differently in regard to pension ad
thissible to them?

The Honougpble Sir Jeremy Raisman: The Honourable Member's attention
is invited- to the replies which T gave to starred questions No. 192 on the
25th February, 1948, and No. 704 on the 21st November, 1944, on this subject.

Mr. Lalchand Navalral: In view of the fact that in the present day, the
salaries of other Departments- are being raised. why these poor daftaries are
left slone?

Mr, President (The Honouruble Sir Abdur Rahxm) The Honourable Member
is urguing.

Mr; Lalchand Navalrai: 1 sm not arguing. 1 am wsking a question.

Mr, President (The Honourable 8ir Abdur Rahim): Under the guise of
vutting & question, the Honourable Member is arguing. ’

Pnowsrou FOR MINISTERIAL STAFF WORKING IN TEMPORARY WAR VACANCIES

871, *Mr. M. Ghiasuddin: \Vill the Honourable the Home Member please
state:

(p) the measures contemplated to prowde qmployment to the ministerial
staff of the Governmnent of India employed at present in temporary war vacan-
cies and who will be thrown out of employment gt the end of the war;

(b) whether it is proposed to absorb them permanently in the regular Secre-
tariat services;

~(c) whether the services of the staff so eémployed are to be counted a8 war
service; .la.nd -
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(d) if the answer to part (c) is in the, affirmative, why the new scales of pay
for the temporary personnel have been fixed at a lower level recently?

The Honourable 8ir Francis Mudie: (a) and (b). I would invite the atten-
tion of the Honourable Member to the Home Department Press Communique
of the 7th September, 1943, wherein provision has been made for the absorp-
‘tion of those temporary Government servants who are otherwise suitable and
eligible for permanent appointment in 80 per cent. of the vacancies filled on
a temporary basis during the war. ’ . ‘

(¢) No. '

. {d) Does not arise.
' FOROIBLE REALIZATION OF MONEY FOR DEFENOE DRIVE FROM CERTAIN PERSONS
IN Nirnt Tar - ' ‘

872, *Mr. Badri Dutt Pande: (a) Has the attention of the Honourable the
Finance Member been drawn to the article of Lala Mohan Lal Sah, M.L.C.,
(Rais and Banker of Naini Tal) published in the Leader of Allahubad in its
issue of the 21st February, 1945, under the caption ‘National Savings Drive’
regardigg the forcible renlization of moncy for the defence drive from his
thikadar, his Sajbi and from the Munshi of Mohan Lal? |

(b) Was, as the article goes on, the Munshi of Mohan Lal called to the TeHsil
abused and threatened with getting the locks of his hair pulled out and that he
wag detained and not allowed to go until he promised to bring some, security
for payment of this money? .

(c) Has the Honourable Member enquired into these allegations in view
of his recent promise on the floor of the House that he would do so if specific
cases were brought to his notice? If so, with what results?

The Honourable Sir Jeremy Raisman: (a) Yes. '

(b) and (c). The matter. is under investigation.

Mr. Badri Dutt Pande: How long will ths investigation take? Will it be
denlt with in this Session? ' '

The Honourable Sir Jeremy Raisman: 1 cannot say. ,

Mr. T. §. Avinashilingam Qaettiar: Will the Honourable Member p'ace the
results of the ‘investigation on the table of the House as answer to supplemen-
tarv question? _ o ;

. The Homourable Sir Jeremy Raisman: I dare say that a reply would be
given to any question that is asked. T o

873* and 874"*. |Cancelled.] :

- RUPEE NOTES AND COINS IN CIRCULATION

1875. *Mr. M. Ananthasayanam Ayyangar: (a) Will the Honourable the
Finance Member be ‘pleased to state the amount of rupee notes issued by the
Government of India and in circulation as on the Slst of January, 1945?

(b) What is the amount of rupee coin in circulation on that day?

{¢) What i the cost of paper and printing of a rupee note?

(d) What is the cost of silver and alloy in. a rupee coin and its mimting
charges? '

(e) What is the' estimated aversge life of a rupee note, a five rupee note
and a ten rupee note and a rupee coin? - -

(f) Do Government propose replacing the rupee note with a“rupee coin out
of the silver obtained from U. 8. A. under lease-lend ?

The Honouraple Sir Jeremy Raisman: (a) and (b). The number of rupse
notes and coins in circulation is almost equal ‘at present.

(c) The average cost of paper and printing of a rupee note is 2/8rds of a pie.

(d) At present market price the cost is:

Re,
Silver . . -;38
Allov . . . 0N
and Minting cost . b <008
657

1 Anawer to this question laid on the table. the questioner being abuent.
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(e) Under present conditions it is difficult to estimate the average life of
one, five and ten rupee notes. The average life of a rupee coin is estimated
at 50 years.

(f) No, but it is our policy to improve the proportion of coin to notes as far
as possible.

MusLIMS IN SUBORDINATE ACCOUNTS SERVIOES OF POSTAL AUDIT DEPARTMENT

876. *Nawab Siddique Ali Khan: Will the Honourable the Finance Member
please state:

(a) the total number of posts of Subordinate Accounts Services sanctioned
for each Postal Audit Office;

(b) the number of posts held by Muslims, Hindus and other minority com-

munities in each Postal Audit Oﬂ‘xce.

(c) the percentage of Muslims in the Subordinate Accounts Services of the
Postal Audit Department fixed for each Audit Office;

(d) whether he is aware of the fact that the percentage of Muslims in the
Subordinate Accounts Services referred to above either by promotion or direct
recruitment is meagre as compared to the ratio fixed for the reorm}ment of
clerks in different cadres;

(e) if the answer is in the affirmative, what steps Government have hitherto
taken to keep .up the percentage of Muslims in the Subordinate Accounts Ser-
vices: and

(f) in view of the inadequate representation of Musl‘'ms in the Subordinate
Accounts Services, whether the Honourahle Member proposes to see that the
percentage fixed for the recruitment of Muslims a8 clerks in each Audit Office
is also maintained in respect of promotions to the Subordinate Accounts Service
Cadre from that of the clerks who are eligible for promotlon after mssmz out
the departmental examination and that due share is given to Muslims in the
Subordinate Accounts Services?

The Honourable Sir Jeremy Raisman: (a) and (b). I lay a statement ou
the table of the House.

(c) Subordinate Accounts Service posts are at present being filled only by
tre premotion of clerks who have passed the Subordinate Agcounts Service
Jixaminat'on according to a sen‘ority list based on the date of passing the
examination. As no direct recruitment is being made the communal rules
do not apply and no reservation is ,nade for any community.

{d). (e) and (f). TIn view of the answer to part (c) these questions do not
arise.

Statement
(a\ The num‘m- of S8uhordinate Accounts Service posts. pormsncnt and’ tomporary,
sioned for each Postal Audit Office is:

Permanent Temporary
Calentta Audit Ofﬁoe . . . . 32 3
Delhi » . . . . . 24 3
Mndm oo . . . . . . 11 .
¢ Nagpur ., ., " . 18 . 4

(b} the number of poste hold by Mushms. Hindus and other minority communities in eaoh
Postal Andit ofMce is:
Calcutta Audit Office Hindus . . . . 33
Muslims .
i Other minority oommumtlea
Delhi Audit Office Hindhis . . .
Muslims .
’ Other minority communities
Madras Ayd:t Office . Hindus . .
Muslims .
) Other miner.ty commumtxea
Nagpur Audit Office Hindus . . . .
- Muslims .
Other mmority communities
]

MousLiM CANDIDATES FROM PosTAl AUupiT OFFICE, Nmm, RBTC., FOR ‘A’
GrADE EXAMINATION.

877. *Nawab Siddique AN Khan: Will the Honourable the Finance Member
please state:

[
I O W

[IRN

N
PR 1
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(8) the total number of candidates who appeared from the Postal Audit
Office, Nagpur, and Army Postal Pay end Accounts Office, Nagpur, for the
A" Grade Examination held in October, 1944; ’ )

(b) the total number of candidates 'who have been declared successful in
that examination from Nagpur;

(0) the number of Muslim candidates who appeared from both the offices;

(d) the number of Muslim cendidates who were declaréd successful in that
examination ; .

(e) whether he is aware that some seats are reserved for the Muslims in all
the competitive examinations, if so, the percentage of posts reserved for the
Muslims in the above ‘“A’’ Grade Examination; and ’

() whether he proposes to see that a sufficient number of Muslims are pio-
moted to the ‘‘A’’ Grade to make up the percentage of the reservation? .

The Honourable Sir Jeremy Raisman: (a) to (d). I lay a statement on the
tuble of the House. , 3 :

(e) and (f). Promotions to grade ‘A’’ are made exclusively through depart-
menta) tests and are purely on merit. As there is no direct recruitment to

-grade ‘A"’ posts, the communal orders do not apply agd no reservation in made
for any community.

Statement

(a) and (b) The number of condidates who appeared from the Postal Audit Office, "Nngpur
and the Army P. and T., Pay and Accounts Office, Nagpur, in the departmental test for

promotion to grade ‘“A"and:the number of cand.dates who were promoted on the results of the
test are as follows -

Nams of office Number of candidates ’  Number promoted
Nragpur Audit Offce . . 53 24
Army P. and T. Pay and ’ B
Accounts, Office, Nagpur, 15 7

(c) and (d). The number of Muslim candidates who.appedred from both the offices and
the number promoted is:

Name of Office Number of Muslims appeared Number promoted
Nagpur Audit Office . . 1 : Nil
Army P. and T., Pay and
Accounts Office, Nagpur 3 Nil

DesBiT oF INCOME-TaX ON HOUSE AND WATER TAXES PAID TO MUNICIPALITIES
iy UNiTED PROVINCES

878. *Mr. Bri Prakasa: Will the Honourable the Finance Member please
refer to Ms reply to starred question No. 666 on November 2l1st, 1944, and
state :

(a) what action he has taken, in'yiew of the Allahabad High Court ruling in
that behalf, to debit income-tax charged on the amounts paid as house and water
taxes to the municipalities in the U, P.; and . '

(b) if the taxes have been and are being recovered during the current year?

The Honourahle Sir Jeremy Raisman: (a) In cases where the tax was paid
before the High Court ruling, without the agsessee having taken any steps to
appeal against the assessment, the assessthent became final and conclusive
under the Law. No action of the nature suggested by the Honourable Member
is therefore legally possible in such cases. In cases, however, where appeals .or '
revision applications were™filed in time, instructions have been issued to revise
the assessments in due course in the light of the decision of the Privy Council,
an application for leave to appeal to that body having already been filed.

(b) Instructions have been issued to postpone recovery of income-tax due on
the amount of the taxes paid pen®ing the decision by the Privy Council, -

REvisiON OF INCOME-TAX MANUAL

879. *Mr. Sri Prakasa: Will the Honourable the Finance Member please
refer to his reply to starred question No. 667 on November 21st, 1944, and state
what progress, if any, has been made in the preparation of an up-to-date
Income-tax Manual? : : o

The Honaurable Sir Jeremy Raisman: The Manual has been compiled and
is heing printed.
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PERSONS EXEMPTED FROM RECEIVING OERTAIN INcoME-TAx NoTicRS

880, lr Sri- Prakasa: Will the Honourable the Finunce Member please

refer to his reply to starred question No. 646 6n November 4ist, iva4, and state

- if there are any classes of persous exempted fromn the necessity of receiving

such notices, requiring thew to attend income-tax othces with account books,

etc.; and, i so, under what law? .
' The Homourat.e Sir Jeremy Raisman: There are no such classes.

Mr. Sn rragasa: In view of the fact that the section of law to which' the
Honourable Member referred before clearly states that such notices will be
issued only in case the Income-tax Officer is not satisfied, may 1 know if i¢ is
a fact that the lIncome-tax Officer issueg such notices as a matter of routine or

,does he examine each case on its merits’ before issu.ng notice?

The Hodourable Sir Jeremy Raisman: I suppose-if he is required to issue
notice in cuses where be is not satistied, that he dues not 1ssue t.bem as & matter
of rout.ne in all. cases.

Mr, Sri Prakasa: Is it not a fact—I mean no oﬁence—that Income-tax
Officers issue such notices,only to non-otbcmls and that high officers’of State are

exempt from receipt of such notices?

The Honourable Sir Jeremy Raisman: I do not think that is what the law
courts call ratio d.scriminatis.

Mr, Sri Prakasa: Without trying to be impertinent in the least, may I ask
if the Honourable Member himself receives such notice and whether he had to
cool his heels in the verandahs of the Income-tex oftice on the date specified from
11 A.M. till 5 Pom.

The Honourable Sir Jeremy Raifman: I do not remember having received
‘such a notice, but I have had to enter into quite an irritating correspondence

Mr. Sri Prakasa: Wdl the Honourable Member issue some instructiong that

at least . . . . .
, Mr, President (The Honourable Sir Abdur Rahim): Ordér; order. Next

question.
BaN oN ENTRY AND PUBLICATION OF Booxs BY KARL MARX, ETC.
881. *Shrimati K. Radha Bai snbbmyan. Will the Honourable the Home
Memniber please state:
(a) if Government have placed a ban on the entry and publication in India
of books by Karl Marx, Engels and Lenin and on books on Soviet Rugsia and
the last Spanish Civil War, and, if so, the names of these books and the reasons

for the ban;
(b) if Government have placed a similar ban on any book on the American

War of Independence; and

(c) if Government pay any subsidies to persorns in India or abroad to publish
commentaries in ‘accordance with their views on books referred to in (a); and, if
80, the amounts of these subsidies and the persons to whom they are paid? '

The Honourable Sir Prancis Mudie: (a) The entry into, and publication in,
India of books of these types, have betn banned on1y~in the cases of ‘‘The Paris
‘Commune’’ by Lenin and **Civil War in France'’ by Marx (for reacons giveh in
my answer to Mr. Abdul Qaiyum’s starred question No. 848 on 19th February,
1945) and ‘‘The Revolution of 1905’ by Lenin, becm& it contains instructions
in the tacties of violent revolution. - :

(b) and (c). No.

Mr. Govind V. Deshmukh: Are these books banned in U. X.?

The Honourable Sir Francis Mudie: I have no knowledre.

Shrimati K. Radha Bai Subbarayan: Are any -publications from Russia
banned from entering into this country? .

The Hononrable Sir Prancis Mudie: Not, as far ag T know.

Shrimati K. Radha Baj Subbarayan: May T know if the Government do not
fear that publications on the American War of Independence will promote revo-
lution in India? '
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The Honourable Sir ¥rancis Mudie: 1 cannot answer that.
Mr. Badri Dutt Pande: Is there not a treaty between Russia and England ?
Hhould these books be banned here?
President (The Honourable Sir Abdur Rahim): Next questxon
. PaAY, ALLOWANCE, ETC., OF BRITISH AND INDIAN SOLDIERS
882, *Mr. Ram Narayan Smgh Will the War Secretary please state:
(a) the pay of Indian sepoys and British soldiers, separately,
(b) the allowances, if any, allowed ih any and all circumstances to Indiaa
sepoys and British soldiers, separately; and
(c) the costs of uniforms and othér articles of use, supphed to Indian Sepoys
and British soldiers, separately?
Mr, 0. M. Trivedi: (a) and (b). Ilay a statement on the table.
(c¢) The initial' cost of uniform, necessarieg and equipment issued to Indian
soldiers is Rs. 125-11-0 and to British soldiers i is Rs. 185-10-0. When entitled

to an extra issue of warm clothmg. Jpoth British and Indian soldiers receive the
same articles which are valued at Rs. 54-13-0.

Statement skomng Pay and Allovances admwszble to Bnmh.Other Ranks and

Indian Sepoys
(A) Pay and Allowances admissible in India
1. Pay " Brit'sh Other ~ 1. Pay " Indian Sepoys
ranks Pay of G.'S. Pay/
*Pay of rink rank Prof. P.y S.P.P. Tota
Rs. p. m. Rs.p.m. Rs.p m. Rs. p, m. Rs. ppm
Prirate Class I1I. ,  Sepy. . .
Under 6 months’ service. 6¢-7- On enlistmert . . 18 .. .. 18
With 8 months’ service . 68-7  After 6 ‘months’ ser- 18 1, 3 22
With 1 yoars’ servce . 79-14 vice.
With 2 years’ servoe . 91-4  After 1 years’ service. 18 3-8 5 26.-8
With 3 years’ service . 98-15 . After 3 years’ service. 18 3-8 5 26-8
Pricate Class I.
With 6 mo--ths service . 79-14
With | yoars service . 914 Plus batta in field service areas
With 2ye&rs service . 102-11 ranging from Rs. 8 to Rs. 21
With 3 years’ servce . 108.6 N per mensem. !
Private Class I-A.
With 3 years’ service . 114-1
*Converted at 1z, 4d. to the rupee.
IT. War Serv.ce Increments and Japanese II. War Service Increments
Campuign Pay © . : P

War Servxoe i crements,

After 3 years' For each sub- "For each sub-

War ~erv ce  ‘sequent year's After 3 years' sequent year's

from 3-9-39. War Bervice War Service \\ er Bervice
upto a maxi- from 3-9-39.  up to & maxi- .
mum of 6 years. |

mum of 8 years.
British Other Rs. p. m; Rs. p. m

Ranks. Rs. 22.1% p. m. Rq 11-7 p. m. Sepoy
. Japanese Campaign Pay. ! i
Br'tish Other Rs. 22-13 p. m. ’
Ranks (Brit sh
Serv ce ouly)
Br t'sh Other Ranks.

IlI Marr.ed allowance admissible under TAuian Regulations
to famil es n India.
(i) Fam ly Aliowance.

’ *

Wife. Wife+ { ohlld. Wife+ 2 Wife+3
N ‘ch.ldren. children.
Rs. p. m, Ra. p Rs. p. m. Rs. p.m. -
All R'nks. 30 86 186 181

Each additional child Rs. 45.——

(ii) Separation.:1owance at \Rs. 18 p. m. for all ranks when the huaband is se.
parated due to the exigencies of the service. .

(iii) Fam lies receive freo accommodat'on and all ed-services or compon!atlon in lieu
up to a max mum of Rs. 60 per mensem.

NoTe.~—British Other Rauks whose families are ex-Indm receive married allowanee unda
o peparate code.

(IR
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Mr, Manu Sufedar: How much of this goes to recruiting agents? May I
know whether. these figures are separate for different military personnel?

Mr, O. M. Trivedi: Nothing. It is not included here at all.

RECRUITS FROM BrHAR
883. *Mr. Ram Narayan Singh: Will the War Setretary be pleased to
state : ‘

(a) the total number of recruits, combatants and non-combatants, from the
Province of Bihar, district by district; and ' - ‘

(b) if the appointments in (a) have been made permanently or only as & war
measure ? -

Mr. 0. M. Trivedi: (a) No statistics of recruitment by districts are main-
tained at General Headquarters. - Asregards the total recruitment from the
province of Bihar, I would refer the Honourable Member to my reply to starred
question No. 784 on the 6th March, 1945.

(b) The appointments have been made as a war measure.

Mr. Manu Subedar: How much per head was paid for the Province of Bihar
for recruitment? What is the scale of payment' per head to the recruiting agents
for each man they capture?

Mr. 0. M. Trivedi: I repudiate the insinuation by the Honourable. Member
that' these men are captured. It is entirely on a voluntary basis that these
people are recruited.

Mr. Govind V. Deshmukh: May I know if the Honourable Member is aware .
that in the answer referred to by him, only recruits from the Province of Bihar
are mentioned. The question asks district by district?

Mr. O. M. Trivedi: No statistics of recruitment by districts. are maintained
s} General Headquarters. As regards the total recruitment from the prowince
of Bihar, I weuld refer the Honourable Member to the answer I gave a few days
ago.

884*. [Cancelled.]

"CoLLEcTIoN OF Ex018E DUTY ON ARECANUT IN CERTAIN AREAS

885. *Sri K. B. Jinaraja Hegde: Will the Honourable ‘the Finance Member
be pleased to state: : , - .

(a) whether arecanut in the hands of traders and growers on the 81st January,
1944, were subjected to excise duty in the areas comprising South Kanars
District, Bengal, North Kanara, Malabar, Nilgiris; and Coorg;

(b) the total duty collected in the district of South Kanara on arecanut
stock found on the 81st January, 1944; . _

(c) whether any representations were received with regard to refund of that
duty from the growers and traders; if so, what orders have been passed;

(d) the conditions imposed for the refund; . )

(e) whether any representations were received with regard to the diffictilties
to fulfil the conditions imposed; . ‘

(H what steps have been taken fo relieve the distress of the assessees;

(g) the rules regarding arecanut taxation first published; and

(h) whether the Honourable Member is aware that Inspectors who have
been recruited to enforoce the collection of duty have been issuing certificates to
some traders and growers showing that the stocks were old and not liable to
excise duty; and whether they are empowered to issue such certificates.

‘The Honourable Sir Jeremy Raisman: The information is being collected
and a reply will be laid on the table of the House in due course.

886. *[Camrcelled.]

NoOX-OBSERVANCE OF OERTAIN PROVISIONS OF KiNG’S REGULATIONS IN THE CASE

' or INpax Foroes .
., 887. *Mr. RBam Narayan Singh: (a) Has the attention of the War Secretary
been drawn to the fact that provisions of paragraphs 585 and 586 of the King's
Regulations have remained unenforced in the case of His'Majesty’s Indian forces
! raised for the duration of war from amongst the inhabitants of India, thab
soldiers have suffered to be arrested by ‘police or by Warrants of Crimina)
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Courts instead of by summons and that no officer had been detailed to watch
the proceedings in the Ciyil Courts? . T

(b) 1f the answer to part {(a) above be in the affirmative, will he please state
-the authority for the non-compliance of the provisions of King's Kegulations?

~Mr. O, M. Trivedi: () and (b). The Honourable Member is presumably
referring to paras. 598 und 599 of the King's Regulations, 1940, which have
replaced paras. 585 and 586 of the King's Regulations, 1985. King's Regula-
tions apply to personnel of the Indian Army only when they are not at variance
with the Regulatigns for the Army in India. ‘Rule 883 of the Regulatious ior
the Army in India provides for the arrest of a soldier by the Police for a cognis-
able offence, and Rule 388 of the same Regulations provides for the defence_in
civil courts of soldiers charged with criminal offences, but contains no direction
that an officer should attend the trial. '

Prof. N. G. Ranga: Does the same procedure apply to British <oldiers
employed in India?

Mr, C. M. Trivedi: Yes, Sir. )
‘SUBVERSIVE ACTIVITIES OF THE WATCOH ToWER BiBLE AND TRACT BoCIETY

888, *Mr. K. 0. Neogy: (a) Will the Honourable the Home Member please
“refer to his reply to part (a) of starred question No. 687 of the 21st November,
1944, and state the nature and extent of the subversive activities of which the
- organization known as the Watch Tower Bible and Tract Society has been
‘known to be guilty of ? ’ .

(b) When did these subversive activities first come to the notice of Govern-
ment, in which parts of the country were such activities carred on, and who
-were the principal culprits? Were these culprite put on trial for participation
in these activities? If so, with what result, and, if not, why not?

(c) What are the reasons for which a ban was imposed on the importation
into, and publication in, India of all publicafions of this organization, and what
are the reasons for the subsequent removal of the said ban? o

(d) Is it a fact that certain restrictions on the movement or other activities
of some members f shis organization imposed during the period of the afore-
said ban, still continue in spite of the withdrawal of the ban? If so, for what
reasons ? ' -

(e) Has the literature seized from the office and individual members of this
organization been restored to them since the withdrawal of the ban?

The Homourable Sir Francis Mudie: (a) to (e). The Bociety’s doctrine is
generally pacifist and opposed to any temporal authority. That is the reason
why its publientions were banned in December, 1942 and presumably also the
reason why in a number of cases the ban was defied.  As the Honourable
Member was informed in my reply to his question No. 688 of 21st November
1944 the ban has now been removed. No further action has been taken by
the Government of India against the Society. .

The action that was taken fo enforce the ban was taken by Provincial
Governments. For such information as I have I would refer the Honourable
Member to the reply which I gave on 21st November 1944 to* his question.
No. 687. I have no information whether Provincial Governments have found
.it necessary to take any other action against the Society or whether {hey have
returned any literature that may have been confiscated by them. '

Mr. X, 0. Neogy: Then may I take it that there are no actual charges
against this organisation of having indulged in any subversive activities to which
reference was made by the Honourable Member in reply to my question in
November? . ‘

The Honourable Sir Francis Mudle: No legal charges can be framed agalust
a Society. It is a question of suspicion of the sort of thing they do or might
do. ‘ '

Mr. K. 0. Neogy: Then do I take it that the individual members of tLis
organisation were not guilty of any subversive activities?
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.The Honourable Sir Francis Mudie: I have told the Honourable Member
that in some cases they defied the ban,

/Prot. N, G, Rangs: Is the Society suspected of any Pacifist activities?
The Honourable Sir Francis Mudie: That is what I said.

Mr. Abdul Qaiyum: May 1 know if the members of this Sociefy have changed
. their religious beliefs since the ban was lifted? N )
The Honourable Sir Francis Mudie: I believe not. !

. PaY, BTC., OF WORKERS IN FENCHUGANJ WORESHOPS

889, *Dewan Abdul Basith Ohoudhury: (a) Will the War Secretary please
state whether the workers in the Fenchugan) Workshop of thg I.G.N. and

+ R.B.N. Company in Assam are employed on a. monthly basis or on daily
wages? How many workers are being employed on monthly rates of pay and

how many on daily wages? , :

(b) What pay or wages are being paid to these workers?

(c) Is any dearness allowance paid to them? If so, at what rates?

(d) Does any provision for overtime work exist in the Workshops? What
amount of overtime has been prescribed under the Factories Act, and are the
-workers being paid on the samegcale as is laid down in the Factories Act?

. ~Mr. 0. M. Trivedi: With your permission, Sir, I shall answer starred ques-
tions Nos. 889 to 893 together,

The points raised in these questions are the responsibility of the Provinecial
Government. ,

SuPPLY OF ESSENTIAL COMMODITIES AT CHEAP RATES TO WORKERS OF FENCHUGANJ
WORKSHOPS

1890. *Dewan Abdul Basith Choudhury: (a) Will the War Secretary please
state whether any arrangement exists for. supplying essential commodities ab
cheap rates to the workers of the Fenchuganj Workshops? If so, what com-
modities have been made available to them, and at what rates? :

(b) Is the Honourable Member aware that the quality of commodities
supplied is very poor and the price at which rice is =upplied is higher than the
market price? If so, does he propose to consider the desirability of bringing
‘this to the notice of the Managing Agents of the Company?

. QUARTERS FOR WORKERS OF FENOARUGANS WORKSHOPS

1891, *Dewan Abdul Basith Ohoudhury: (a) Will the War Secretary please
state whether any quarters have been provided for the workers of the Fenchugan;j
Workshops in Assam? If so, will he please state whether "(i) there is any
verandah attached to these quarters, (ii) separate latrines have been provided -
in these. quarters, (iii) there is any provision for drinking water hmside the
guarters, and (iv) three families are hdused.in- a block of three rooms?

(b) If these amenities have not been provided in these quarters, does he
propose to consider the desirability of doing so now? i ’

) MEDIOAL TREATMENT OF WORKERS OF FENCHUGANS WORKSHOPS

1892, *Dewan Abdul Basith Choudhury: Will the War Secretary please
state whether any arrangements exist for the medical treatment of the workers

of the Fenchuganj Workshops and the members of their families? If not,
why not? ’

LEave ForR WORKERS OF FRNOHUGANI WORESHOPS

1893. *Dewan Abdul Basith Ohoudhury: (a) Will the War Secrefary please
state whether any provision for leave, medical or otherwise, exists for workers
of the Fenchuganj Workshops? , .

(b) Is it & fact that wages for Sundays and holidays are not.paid to the'
workers ? ' ) .

~ (c) Is it a fact that the expenses in connection with the medical treatmen$
of these workers are borne by them and not by the Company? ' '

{For answer to this question see answer to question No. 889,
B2
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(d) Is it also a fact that there is no provision for old age pension, provident
fund, gratuity or bonus for the workers of the Workshop?

(e} Is it also-a fact that there is no security or stability of service for the
workers of.the Workshops? '

(f) Does the Honourable Member propose to consider the desirability of
bringing the grievances of the Fenchugan; Workshops to the notice of the

Managing Agents of the I.G.N. and R.B.N. Company, Limited, with a view
to their being redressed?

SUPPLY .OF LBGISLATIVE ASSEMBLY DEBATES TO LEGISLATIVE .ASSEMBLY
MEMBEBS IN JAIL
. at?te *Mr. Sri Pralaga: Will the Honourable the Home Member be. pleased
o state: : , :
“(a) if the proceedings of the Legislative Assembly are regularly supplied
to Members of the Legislative Assembly at present confined in jails;

b) if Mr. Shri Krishna Dutta Paliwal, a Member of the Assembly at present
confined in the Bareilly Central Prison, United Provinees, is supplied-with such
proceedings;

(c) if it is g fact that the jail authoritigs refuse to deliver packets con-
taining these proceedings to Mr. Paliwal dnd, if so, under what law this is
done; and ’ . .

(d) if he proposes to make enquiries and ensure the Jelivery sf the packets
fo Mr. Paliwal? ‘ .

The Honourable Sir Francis Mudie:- (a) to (d). The Government of India
.are advised that Honourable Members of this House, who are detained as
gecurity prisoners, have no right as such to communicate with the Legislative
-Assembly Depgrtment or-the Office of the Council of Btate, if the rules under
‘which they are detained do not permit of such communication. '

The United Provinces rules do not, however, prohibit the receipt by securify
‘prisoners of the proceedings of this House and should Mr. 8ri Krishna Dutta
Paliwal wish to received them the Government of India will raise no objection.
The decision, however, ‘rests with the Government of the United Provinces.

Prof. N. G, Ranga: Is it the opinion of Government that the Legislative
Assembly proceedings are so revolutionary and subversive that they ought not
to be received by detenus in jails?

The Honourable Sir Francis Mudie: That is not what T said. I said the
Government of India would have no objection if Mr. Paliwal wished to bave
them.

Qazi Muhammaq Ahmad Kazmi: Are the Government of India prepared to
recommend to the U. P. Government that they should not interfere. with the
receipt of these books by Pandit Paliwal? -

The Honourable Sir Francis Mudie: T have answered the , question fairly
clearlv. . N )

Mr. Sri Brakasa: Ts it a fact that the Legislative Assembly office does
actuallv send these proceedings to Pandit Paliwal and that the same are not
being delivered to him in jail?

The _Homourable Sir Prancis Mudie: I presume they do send it to all
Members. . .

Qaszi Muhammad Ahmad Kazmi: What are the rules of the Government of
Tndia themselves for seeurity prisoners who are detained by the Central Gov-
ernment?- Are such proceedings received by them or not? '

" The Honourable 8ir Francls Mudis: Those detained by the Central Govern-
menf are kept in Provincial jails and the rules of that Province apply.

Qazi Mohammad Ahmadq Kazmi: Tn the case of.s person defained at Deoli,
for instance, do the rules of the Government of-India prohibit his receiving
Government publications? | ) ‘

The Honourable Sir Francis Mudie: They are Japanese, Chinese, Malayans;
and as to whether they can receive the proceedings of this House, T should
require notice. -
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Mr, President (The Honourable Sir Abdur Rahim): Next question.

Mr, Sri Prakasa: Sir, we should be permitted to ask further questions
because the privilege of the Houge is involved, .

“Prof. N, ¢, Ranga: There are no privileges here.

Mr, President (I'he Honourable Sir Abdur Rahim): The Honourable Member
should not make that kind of remark; it is a reflection on this House.

Prof, N. G. Ranga: BSir, 1 submit that the question of privilege is involvéd
here because we have been denied the right of receiving the proceedings of
this House while we are being kept for years under detention.:

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
has got the answer that it is for the Provincial Government to see that the

" rules they have laid down are complied with. ' )

Prof. N. G, Ranga: I submit that the Legislative Assembly Department is
a part of the Government of India and it is the duty of the Government of
India to see that every Member of this House gets a copy of the procecdings
of this House wherever he may be kept, even if he is kept as a detenu. .=

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
has said that so far as this particular case is concerned they have issued
instructions. ,

The Homourable Bir Francis Mudie: No, Bir; I said that we have\ no
objection, ' )

Prof. N. G. Ranga: That is about Pandit Paliwal. @What about other
detenus who are detained elsewhere? ‘ :

Mr. President (The Honourable Sir Abdur Rehim): If the Honourable
Member wants to raise any question of privilege he can do so by an appropriaté
motion. : &

Mr. Sri Prakasa: Sir, the Honourable Member has not assured us.that he
has issued any instructions in this behalf even to the U. P. Governmeut.

‘The Honourable Sir Francis Mudie: I understood the question to be this
that Pandit Bri Krishna Dutta Paliwal wished to receive these proceedings and
did not receive them, and that is why this question was asked. I have inform-
ed Mr. Sri Prakasa-that if Pandit Pali%al wishes to receive them we have no
objection whatever. But the decision rests with,the U. P. Government who
have detained Mr. Paliwal and who have made rules under which he is detained.
I do not~think anything can be more clear,

Prot. N, G, Ranga: But may I inform the Honourable. Member that whean
I wanted to get into communication with the Secretary of the Legislative
Assembly with regard to the proceedings, the letter was not allowed to be sent
by the ‘jail authorities ? :

The Honourable Sir Francis Mudie: That was the Goverument of Madras.

Prof. N. G. Ranga: Yes, but the Government of Madras is today under the

2 Government of India, being under section 98, and they have to comply with
the directions of the Government of India. -

The Honourable Sir Franels Mudie: If Prof. Ranga should go back. to jail
I shall have no objection to his receiving the proceedings,

Prof. R: G. Ranga: 1 am not going to oblige the Honourable Member. -

e UNSTARRED QUESTION AND ANSWER
INTERNMENT AND PROSECUTION oF Miss HEILMAN

84. Mr. Badri Dutt Pande: (a) Will the Honourable the Home Member be -
pleased to state under whose orders, the Provincial or the Central Government, °
Miss Heilman, a European lady educationist and social worker and a disciple
of Mahatma Gandhi (now known as Sarla Ben) residing in Kausani, Almora
District, U. P., was first interned and then prosecuted and jailed for one year?

(b) What were the charges against her? ' ,

(¢) Is it a fact that she is not a political worker, but only a social worker?

The Honourable Sir Francis Mudie; (a) No action was taken against this
lady by the Central Government. ‘

(b) and (c). T have no information.
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Mr. President (The Houourable Sir Abdur Rahim): The House will ‘now
discuss the Demands for Grants. _ .

I understand that the time-table agreed to by all the Parties and«/nattached
Members in regard to the moving of Cut Motions has been circulated to Hon-
ourable Members. .

- As regards the time-limit for speeches, I suggest that, as usual, the Movers
of cut motions will have twenty minutes, and the Government Member replying
will have twenty minutes or even more, if necessary. Other speakers will be
limited to fifteen minutes,- .

I take it that this will suitt Honourable Members. .

Mr. Bhulabhai J. Desal. (Bombay Northern Divisions: Non-Muhammadan
Rural): In this time-limit for speeches, Sir, I should like to poinf out that there
is nothing about Leaders of Partiés, .

Mr. President (The Honourable Sir Abdur Rahim): As regards cut motions
there is no special provision for Leaders of Parties, but if an arrangement is
made among the Parties themselves I may be informed beforehand.

. Deuaxp No. 12—Exeocurive CounoiL ' .
The Honourable 8ir Jeremy Raisman (Finance Member): 8ir, I move:

< '“That a sum not exceeding Rs. 1,896,000 be granted to the Governor-General in Council

to defray the charges which will come in course of psyment during the year ending the

3lst day of March 1946, in respect of the ‘Executive Council".” ;
Mr, President (The Honourable Sir Abdur Rahim): Motion moved :

“That a som not exceeding Rs. 1;96,000 be granted to the Governor-Gemeral in Council
to defray the oharges which will come in course of payment during the year ending the
3lit day of March 1946, in respect of the ‘Executive Council’.”

. Refusal of Supplies—No Confidence in the Government

Mz. Abdul Qaiyum (North-West Frontier Province: General): Mr. President,
1 beg to move:

“That the demand under the head ‘Exepnt.'lve Council’ be reduced to rupee 1.”

Sir, this is a direct censure motion against the Government of India as at
present constituted. In the brief time of twenty minutes, which is-at my
disposal, it is very difficult to cover even the important points dealing with the
many acts of omission and commission of the Government of India. I shall
therefore try to content myself with giving the main heads of the various
charges which I hope will be absolutely self-explanatory.

The first charge which 1 wish to inake against the Government of India is
that the present Gevernment of India in spite of the promises made to the
people of India und to the people in other countries still remains irresponsible
and irremovable. 8ir, this is not only a vote of censure against the present
Government of Indis because after all they are the agents of His Majesty’s
Government in Great Britain. It is something more. This ig in a way a moral
vote of censure against His Majesty's Government because it is they who have
_constituted and set up a thoroughly unpopular Government in this country. It
is His Majesty’s Government, which has never been tired of explaining to the
world that they are fighting this war in order that democracy should be vindi-
cated, that free Governments should be set up in different countrieg in the
world, and yet we find that in India, where about 1/5th of the humen race lives,
they have set up a- thoroughly undemocratic Government almost on the Naszi
pattern.

Mr. Sri Prakasa (Allahabad and Jhansi Divisions, Non-Muhammadan
Rural): It would be an insult to the Nazis to compare their Government with
this. : . '

Mz, Abdul Qaiyam: If you look at their record, you will see that it is
thoroughly undemocratic. 8ir, when I gave the analogy of the Nazi pattern, I
was not . very far wrong. The Nazi regime in our estimation and in our vigw is
associated with concentration camps; when we think. of the Nazi regime, we
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think of the concentration camps where thousands of people are arrested at the
dead of night and detained for years on end without even a trial. And what do
we find in this country? The fair face of India has been blackened and dis-
figured by the numerous concentration camps which have been set up by this
Government where the very best of our ‘countrymen have been detained without
any trial, without any charge having been brought against them, and Heaven
knows how long their detention is going to last. Sir, this is 8 Government which
 professes to fight for freedom, for four freedoms—freedom of speech, freedom
of religion, freedom from fear and freedom from want—and yet we see the type
of regime, the reign of terror which they have set up in this country. They are
sbsolutely unresponsive to the popular sentiment in this country; they are
actuated by the feelings of mistrust of the Indian. people.

Now, Bir, let us look at the Defence expenditure. The estimated expenditure
for the year 1945-46 has mounted up to something like 412 crores. It is far
beyond the capacity of a poor country like India to pay or to withstand. I have
said that the present Government of India works in & spirit of mistrust of the
Indian nationals. * I can give an instance, and a very direct instance to the point.
Here are two-and-a-half million men recruited in this country ostensibly to
defend India, but at present to conquer other countries so that Brit.sh Imperial-

“isnr and British trade might prosper and might thrive as a result of our sweat,
our money and our blood. Now; Sir, what happens? Thousands of our soldiers
have been taken out from this country to different theatres of war to fight in
Italy, in France, in Africa, in so many distant countries, at a time when the
Eastern Frontier of India was threatened by the Japanese. Why were they
taken away? How could the Government, which pleads for the absence of
shipping space for ordinary imports into this ®ountry—the case of the Govern-
ment is that we eannot bring capital goods in this country because there ig no
shipping space—how could they, in the midst of a gigantic war when the German
submarines were so very very active and playing havoc with the Allies’ shipping,
how could they afford to find shipping space to transport these thousands~and
thousands of peeple to different theatres of war to fight the battles of the British
.Empive? _1 believe that any National Government in this country would have
seen to it that the entire Army on the Eastern Frontier of India was cent. per
cent. Indian, but it is that spirit of mistrust which has resulted in the present
Government imperting soldiers from abroad—Americans, British, East Africans,
West Africans, Chinese, and all these big forces have been brought into this
country—because the Government of India and their masters in Great Britain
are haunted by a feeling of mistrust of the people. We have.absolutely no
voice or say in the organisation, in the control and in the direction of this huge
military machine which has been set up in this country at our expense and at
our cost. Promises have been made that at some time or other in the distant
tuture—God knows when—the Army in India is going to be Indianized and
defence is going to be handed over to a minister responsibte to the Indian people,

I now come to the next charge, namely, the malicious and tendentious propa-
ganda which has been carried on by the Government of India and their agents in
ghe United States of America to sfander the great people of this country. They
have set up their Agent-General there to do this. The other.day the Honour-
able the Leader of the House, when I put a question to him, stated, that 1/10th
of what was.stated in the article was true. This was an article about British
propagenda in the U. 8, A. The Honourable the Leader of the House forgot,
and conveniently forgot, that 9/10th of what had been stated in that article
was no other thing but a repetition of the propaganda which is being carried on
by the agents of this Government in the United States. Therefore, it could
not be true. I think the statement of the Honourable the Teader of the House
was correct. Sir, I am quoting an extract from an article to show the type of
"propaganda which has been carried on against us: Here is an extract from a
publication entitled . Four Freedoms’ issued by the British Information Service
~in America: ’ ' _

““What is the foroe that holds the Government of India and the mass of the Indian
people "together "’ - )
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It is news to us that the Government of India and the mass of the Indian
people are ‘at all together. The article pgeceeds: ‘ .
“The Atlantic Charter guarantees four freedoms to the world of the post-war future—
Freedom of Speech, Freedom of Religion, Freedom from Fear and Freedom from Want.
It may be necessary to promise the first three of these freedoms to other countries, but
India has already been enjoying them for over a hundred years.'
Sir, it is really a lie of the worst type to say that there is freedom of speech
12 Noox in” this country when men like Jawahar Lal Nehru, Maulana Abul
Kalam Arad and other patriots are under indefinite detention just
because they had the courage to say ‘‘Quit India, becapse we want to set up &
Government of our own"’’.

There is an other short extract: It says:

“Under Bajpai's direct supervision, thousands of pages of E:is’onoun propiganda against
India and her leaders have been published at the cest of. the Indian taxpayer. The stron
and nataral anti-Japanese feeling in America is exploited to describe Mahatma Gandhi
and other Congress leaders as  defeatists and agents of Japan. The least bit of criticism
appearing in any obscure paper in India is eagerly picked up and purveyéd to American
readers by means of hundreds of thousands of leaflets for the mole purpose of discrediting
Gandhiji and the Congress. This is the special responsjbility of the department over which
Bajpai presides.” The air mail brings o unending stréeam of the right stuff from India
where a huge ‘Information’ department is maintained for thespurpose. The air mail
reaches in a matter of & week.” ’

It would be very interesting to kmow why this propaganda is all centred on
the*United States of America and not on Russia. For the simple reason that
the Rugsian people know all about-the doings of the present Government in this
country and about their masters in Great Britain—the atrocities, the horrors,
the detentions, the shootings and the murders committed by this Government.

" Therefore there is no room for the spread of malicious lies in that great Republie
of the Russian people. But in the United States of America they think that
they have got a soil where the seed which they are scattering all over the

country might take root, but I am sure, Sir,.that there also they are going to
be disillusioned.

I now come to the performance of the present Government in the domain of
agriculture. They have absolutely failed to rise to the occasion and to come
to the rescue of our peasants. V%mt do we find in this country? If you go to
the villages in the countryside you find illiteracy, you find hunger, you find
nakedness, you find complett absence of. medical relief: and these are. the
people who contribute to the upkeep of this white elephant which is called the
Government of India. ’

And now, 8ir, coming to the financial and industrial side, although the Goy-
ermnments in the Dominions of Canada and Australia did not have any heavy .
industries before the war started, they became alive to the Zealities
of the situation, and while this great war was going on and in spite of the diffi-
culties of shipping space they managed to obtain capital goods and they started
heavy industries like automobile, aircraft production, ship-building, locomotive .
manufacture and themical industries. But what do we find in #his country?
We find that the Government of India. did not take any advantage of the war
Bituation to set up these industries because we  have got no freedom in the
matter of setting up industries. We cannot set up any industries which are
likely to compete at the end of the war with the industries which now flourish
or are likely to flourish in Great Britain after the war. We have no freedom and
therefore that is the real reason why this Government has betrayed the people
of India by not setting up these heavy industries which are so vital for the wel-
fare and for the stréngthening of our nation.

\
Now, Sir, in the closing year of the war, we have got absolutely no freedom
to pursue an exchange or currency policy of our own choice. N
Then there is the coal muddle. The machinery for the production and die- -
tributién of coal has absolutely broken down at a time when the industries set
up during the war were badly in need of coal. There is a shortage of coal with

'
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the result that several factories and mills had to close down and. this might
bring down the production in this country and might result in-killing once and-
Jor all somg of the industries which the Indian peopls managed to set up during:
this war in spite of the restrictions and handicaps which an- unsympathetic:
Government had imposed upon them." ‘

And then what is their attitude in the matter of sterling balances which.
now amount to the tune pf 1,200 crores and the Empire Dollar Pool? - It is &.
woitderful mystery. - It is like the Dead Sea. Liquid gold flowg into it but
nothing comes out of it. The Government of India will not take this country
into its confidence by telling us what are the financial resources of this wonder-
ful dollar pool. Everything is being kept as a-sort of mystéry. Everything is
secret and now after so much public agitation something like 40 million dollars
for two years have been released because there was an uproar in the country.
All this is shrouded in mystery and all our currency, our finances, our sterling
balances, our dollar reserves are being manipulated by a subservient Government
‘in the interests of Great Britain and not for the people whom they pretend to-
serve. This must be exposed once and for all.

Then there Is the sending of the Hydari Mission to England. -All these
sttempts to bring consumer goods into the country when the war is about to.
end is a direct blow aimed at industries set up in this country as a result of the

“ war. We do need consumer goods but we must see that those goods should not
, be brought into this country which would compete with the goods already being-
nmanufactured in this country. We dqghot want our industries—which have come
into existence as a result of the war, Yo be killed just because it suits Great Bri-
 tain to send our consumer goods to this country. When we demand that capital
goods should be brought into this country we are told there is no money and no
shipping space. These difficulties will go on as long as an irresponsible Govern--

ment is at the helm of affairs in this country. '

Now I come to another subject which deals mainly with my people whom I'
have the hormour to represent, that is thesPathans. In the year 1935 this House
passed an adjournment motion against- the Government of India in which in
clear and unequivocal terms the policy of the Government of India in bombing
the Pathan tribesmen in the tribal belt was condemned. And what do we find”
in 1844? I will read a short extract to show that this kind of bombing has been-
going on in the tribal areas by a Government which pretends to be a civilized
government, a democratic government, a government which is fighting for free--
dom of conscience and of thought all over the world. Heré is an extract from an
interview given by the British Political Agent in North Waziristan. It was-
published is the Civil and Military Gazette, Lahore, on the 5th January, 1945,
and it was for the #t time that we came to know that our kinsmen in the-

* tribal belt were being bombed~for months on end.” It reads thus: - )

“Tho story of intermittent bombing. lasting for five months, of the villages of some-
of the turbulent Pathan tribes in North Waziristan. under the Faqir of Ipi, was described-
to me by Mr. R. H. D. Lowis, Political Agent, North Waziristan, in an interview a%
Miranshah, on Thursday. . .

Mr. Lowis emphasised that air action was taken against carefully selected villages,”
(T)is is how a hutcher sets about hiz business efficiently) ‘‘and houses and invariably follow-
ed verbal and written warnings to the tribes about the time of bombing. . . . .

*In retaliation the Poljtical Agent ordered the bombing of the villages where hostiles
were encamped. The first bombing was made in February, and then- it intermittently -
eontinued up to June last.” . o

For five months these unfortunate people were being bombed by a Govern-
ment which pretends to be civilized. Tt is said that the hostiles were encamped’
.in these villages. They are never encamped in these villages. ‘The hostiles
who come out to fight are always at the front. The people who really occupy-
the villages are the women, the aged, the infirm and, the children: it is this
unfortunate non-combatant population which was the target of . these bombs:
falling from British aeroplanes and on a people who are as good British subjects:
as we are. ‘ - ’ .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mem-.
ber has only ‘one minute more.

-
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:rt Abdul Qnynn:hm I wi{)l0 take two minutes and then I will conclude.
Let me say something about the notice which is given. The first notice
which they receive is the first bomb which falls on f;heif'l heads: no other notice
18 ’

India to do one thing. If they do not abstain from this horrible pragsice of

-

ven. All this story of notice is a lie and I would ‘ask the Government of -

bombing civilian non-combatants, I would ask them to confine this dirty work

to non-Indians. It is really very cruel on the part of Government to send out
-our young airmen, who really are as good patriots as apy on these Benches, to
-do this dirty work in the cause of British Imperialism. I would like the Govern-

ment of India to see that only non-Indians are sent out to perform this dirty

work of bombing the civilian population.

Sir Mubammad Yamin Khan (Agra Division : Muhammadan Rural):» Why
not try them in England?

Mr, Abdul Qaiyum: BSir, the promise of reforms for Baluchistan has _not
be¢n fulfilled. There is nobody to spesk here on behalf of Baluchistan. Even

though & promise was made that a representative would be 'nominated the

powers that be thought it fit to send a représentative to the other House. They
would not introduce elections. ' )

The people in Baluchistan are very largely Pathans. They are of the same
‘race, the same blood and speak the same language as my péople in the N.-W.
F. P. In fact they form part of the same people whom I have the honour to
.represent in this House and I condemn the Government of India for having
ignored the question of reforms for Baluchistan and for having done their worst
.to stop those people from having elected bgdies of their own. .

There is also the failure of the Governthent to revise and increase the sub-
-vention to the N.-W. F. P. Our Provincial Government is starved for money
-and 6,000 of our teachers are on strike because of inadequacy of pay. Sir, I
-conclude my speech as my time is up. I think that the record of this Govern-
ment of India is so very black indeed that they deserve to be censured and
defeated. Sir, I move. -

AMr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Executive Council' be reduced to Re. 1.

Sir Olat Caroe (Secretary, External Affairs Department): Sir, I listened
with great interest to what my Honourable friénd Mr. Abdul Qaiyum has said.
1 should like to correct one or two statements which were deﬁnite{y incorrect.

“ In the first place, I should like to correct the impression that the tribesmen
in the Tribal Belt are British subjects: they are Tiot British subjects, they are
British-protected persons. This area is not part of British India. It has not
‘been disarmed. It consists of a large number of armed men who sometimes are

8 considerable nuisance. From the other side of this House, much more in’

peace time than in war time, and from the middle of the House there has been
very strong pressure that something should be done to protect the lives of the
most unfortunate and innocent, mainly Hindus, not always Hindus by any
means, who live in the adjacent districts, from kidnapping and most violent
outrages. We have to strike a balance. We have to do what we can to protect
‘those lives and to see that the armed tribesmen do not exceed, what I might
«call, their brief. ‘ '

During the war there have been in the neighbouring Btate of Afghanistan
Legations of our enemies. I wonder whether it is fully realised either by this
House or the country at large that a great deal of effort has been put into-the
"Tribal Belt by dur enemies in an endeavour to embarrass the Government of
India and to tie up troops on the North-West Frontier. We regard (I am not

‘at all penitent) when necessary the use of the air arm as justified against armed’

tribesmen who might be instigated by our ememies or by the enemies of Indis
and the enemies of the Commonwealth generally to embarrass us, also to .take
lives, to carry off innovent persons and so on and I am not in the least penitent
4n this matter. I regard it as entirely justified to use fhe air arm. .
Mr. Abdul Qaiyum: Ts the Honourable Member sure that those who _'_k‘ld‘.
mapped sre really the only ones who received the bombs? S
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Bir Olat Oaroe: Almost always. Very often action has been taken against
belligerents, against harbourers and kidnappers. 1 repeat, and I am not iR the
least penitent, that the air arm should be used when necessary to keep them
under control. At the same time & warning is always given. The Honourable
Member made. a definitely incorrect statement. He said that it was quite
untrue that warning was given. That is utterly and completely false.

Mr. Abdul Qaiyum: This is absolutely true and we bave no faith in what
the Government have said. This Government consists of liars, especially the
Political Officers. o ’

8ir Olaf Caroe: On every occasion when the air arm has been used against
tribesmen & warning has been issued snd the tribesmen given the time to enable-
them- to remove non-combatants from the area. '

* Mr, Sri Prakasa: What is the nature of the warning? .
8ir Olat Oaroe: It is sent out by the officials of the neighbouring Tahsil.
This is also dropped from the ajr. 1t is a well known practice and the tribesmen
themselves recognise it as absolutely fair. Tt is done on every occasion. It bas
always been done and always will be done in the tribal area. ) )

Mr, Abdul Qaiyum: It will never be done. We will, God willing, kick this .
Government out: we will bomb them out of- this country. .

Mr, President (The Honourable Sir Abdur Rahim): Why should the
Honourable Member get so excited ?

Mr. Abdul Qaiyum: Sir, this is our country, who is he to talk like that?

Mr, President (The Honourable Sir Abdur Rahim): . 8o long as the Honour-
able Member is in this House he should respect the rights of the other Members
of the House.

Mr. Abdul Qaiyum: Sir, he should not talk like Hitler. 8ir, you may
tolerate this behaviour but I cannot. -

Mr, President (The Honourable Sir Abdur Rahim): I think the Honour-
able Member is really too excited. ,

Sir Ola Caroe: Sir, the Honourable Member is a friend of mine-and I do
not wish to see him excited at all. He is a Member of this House for whom I
have the greatest respect, but, at the same time, I would like to point out that
he has made an incorreet statement about air bombing on-the Frontier.

The Honourable Member at the end of a very hurried speech, hurried
through no fault of his own, made certain comments about Baluchistan. I
could not quite understand exactly what the purport of those comments was
but he implied that because a large part of Baluchistan wag Pathan (it is per-
fectly tfue and, in fact, it might as well be called ‘Pathanistan’}, there should be
a member to represent Baluchistan . . . . . '

Mr. Abdul Qaiyum: T said that a ‘member should have been nominated to
the lower house, whereas I see 8 member nominated to the Upper House.

8ir Olat Oaroe: There are many reasons for that. There are not always:
vacancies available.

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Bural): Is he a member
of British Baluchistan?

8ir Olaf Caroe: Even Quetta is not in British Baluchistan. It would be
rather a pity if we were to limit representatives to what is technijcally known as
British Baluchistan and as I explained in this House on three or four previous
occasions, it is a constitutional anomaly by which even the capital of the Pro-
vince is not in British Baluchistan. In the circumstances, I think Honourable
Members would prefer that we cast our net wider and look for the most suitable
representative without being tied down to this purely paper distinction between
British Baluchistan and other parts of Baluchistan. That, Sir, is the reason
why a member of that kind was nominated.
— 8sth Yusuf Abdoola Haroon: Is he the real representative of the people?

8ir Olat Oaros: I would like also to say that the other point which was very
largely stressed by my Honourable friends of the Muslim League when we were
discussing Baluchistan in the last Session wag that there ought to be an elective,
system in the Quetta Municipslity. The proposals in this connection have been
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worked out and are now under examination and I hope they will shortly be put
into effect. _ . '

I was not expecting these matters to be raised so_soon but it seemed to "be
well that I should rise and nail certain matters to the counter straightawsy.
That, Sir, is all that I have to say. :

Prof. N. G. Rangs (Guntur cum Nellore: Non-Muhammadan Rural):: Was
the bombing on the Frontier started in 1985 before Mussolini had started it in
Abyssinia ? * ' -

Sir Syed Raxa All (Cities of the United Provinces: Muhammadan Urban):
8ir, I support the cut.motion for two reasons,” and I will put them before
the. House briefly without possibly availing myself of the full fifteen minutes
which under the rules are at my disposal. -

The first reason is this. What has the Executive Council sd far done to
find a solution for the present constitutional muddle? What have they done
to pave the way for a political scheme which can be introduced ultimately in
the form of a revised and new constitution? Though I fully realise that the
Government of India today do not _take this House seriously, a fact which is
shown by what has been happening in this House since November last, yet
I think that even according to the poor standard set up by the Government
of India for themselves, the Executive Council has invariably failed to do its
duty. Let me tell the Honourable Members of the Executive Council what I
mean. In 19168 when the Great War entered on a very acute stage, action
was taken by 19 members of the then Indiun Legislative Council to frae
certain proposals which were submitted to the Government of India. One
of the signatories to that memorandum, which was signed, as I pointed out
by 19 members, was the present leader of the Muslin League, Mr. Muhaminad
Ali Jinnah, who fortunately is a member of this House today. Sir, a great
change has taken place since then. It.is no longer open to the non-official ,
or elected Members of this House .to submit any proposals to the Government
of India for the simple reason that no attention will be paid to these proPosals
which will only fall flat on the Government of India. The change clearly
indicates that what was done in 1916 by the non-official members of the
Legislative Council should be done today by the Members of the Executive
Council.- That is the great:change which has taken place. Their number is
large. What are they doing? What have they been doing? What thought
have they given ‘to this question? Have they had consultations among them- -
selves? Or are we to believe that even if these 14 or 15 Members of the
Executive Council are united—and this is & question on  which they should
more or less be united, so far as 1 can see—no cognisance of their united
proposals will be taken at all by the Governor General or by the Secretary of
State ? Sir, my main grievance is that the Members of the Executive Council
take things very mildly, they do not care, they do not consider it their duty
to help this country in the present crisis. We know that action has been
taken in almost every direction to find a solution for such problems with which
the cduntry and the Government of India will be faced after war. There
is such a thing as post-war planning on which hundreds of crores of rupees are
going to be spent There is the Hydari Delegation which was mentioned by
my Honourable friend, Mr. Abdul Qaiyum. Numerous, almost {oo many,
Delegations have been sent out during the past eighteen months to England
and. Arnerica to deal with.economie, social, labour and other gquestions which
will arise after the war. The Government of India are.doing their level best -
to deal with every problem except the political preblem, which it should be
the first duty of the Executive Council to consider. 8o far as the presont
members are concerned, I am sure they are keenly interested in the question.
One of them, namely, the Leader of the House, is interested in the question .
%o such an extent that he has brought out & book which, to say the least of
it, 18 a thought-provoking one. One may or may not - agree with what the

Honourable Member has said in that book, but surely the questions that have
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been discussed by him in his book are questions which deserve the serious
attention and consideration of the couniry, and more so of his own colleagues, ~
namely, the Members of the Executive Council. If the Honourable Members of
the Executive Council feel any keen sense of duty, I will ask them to put their
heads together, and to appoint a Committee from among themselves to go
into this question, a small committee of three of which personally. I would
" prefer one to be & Hindu, another & Muslim, and the third an Englishman.
If I had the power, I would almost nominate the Committee at this very
minute. There are in front of me faces of people who can discharge this
duty in a very proper and satisfactory manner. The only thing which ‘the
Members of the Executive Council lack is seriousness. That is the whole
trouble. There is nothing so dangerous as lack of seriousness. If I may say
80 without any offence, I would say that the Members of the Exegutive-
Council are acting like the Prince of Denmark in the play of Hamlet. They
know all the facts, they want to do something, they consider, they think, »
yet their minds are not free from suspicion and doubts, and they do not know
what to do. They want to do something, but they do not know how to do.
In order that their fate may not be the fate which befell the Prince of
Denmark, namely, to act but to aet too late, I would ask them sejiously to

take such action as they can, as they are the most competent people to take
the initiative at the present stage. '

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): Thank you.

8ir Syed Raza Ali: 1 do nhot know whether that is -ironical or sincerely
meant: my own fear is that it was rather the former than the latter, and this

is8 the disease from which they are all suffering. I am very glad that my
friend made that interjection.

A few words on the second ground and 1 have done. The question of the
bombing of the Pathans in the tribal area was raised in the speech of iny
Honourab'e friend, Mr. Abdul Qaiyum. The Honourable Secretary for Exter- -
nal Affairs justified that bombing on two grounds. I happen to be acquainted
with the North-West Frontier Province up to a point: I was a member of the
committee that toured the.whole of the province in 1922, and brought forward . -
& report: it was presided over by Sir Denys Bray, Sir Olaf Caroe’s predecessor
at that time. Sir Olaf Caroe said pressure had been brought to bear on the
Government by this part of the House—he referred to the Central part—to
takc action against those who were engaged in kidnapping the Hindus. Second-
ly, be poijnted out that the enemies of England, those who are at war with us,
were carrying on propaganda to sow the seeds of mischief in the tribal aree.
These two grounds have nothing to do with each other. They are absolutely
unconnected, absolutely separate. What was it that induced the Government
of India to embark on a policy of bombing these innocent people? Was it the~
tender regard for the Hindus that prompted the Government of India to take
this action? Or, was it really the intrigues that were carried on by England’s
enemies in the trans-border frontier area? This is a painful subject in fack.
I am sure that the Government on this question have been acting recklessly,
because there is. no public opinion'in that part of the country, and there is
nobody in this House from that area to represent these unfortunate people who
arc bombed. After all, you are bombing people who even though they do not
owe allegiance to the King are our neighbours. No doubt they act in & very
unruly manner sat. times; but resort to bombing is & very extreme step; and
the Government of India, constituted as they are, can act in any manner in
which they want fo act; but surely it is a very wrong thing to have recourse
to bombing these mostly unarmed people—some of them are armed no doubt
but it is a very wrong thing fo do. . . -

- Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
has one jminute more.

Sir Syed Rasa Ali: One ﬂetects one thing more. In the e'xplanation given
by the Secretary for External Affairs, I seem to detect a desire to cause a split
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. between the Hindus and the Muslims, nawely, that the action that was taken
was to safeguard the Hindus interests. Whut have the Government of India
“been doing to safeguurd the interests of the Hindus since the year 19227 In
foct the worst year so far as the Hindu community was concerned was. the
year 1921. What did the Government of India do then? They did not bomb
these unfortunate people thén. Why are they doing it now? 8o all this pretext
of protecting the unfortunate Hindus against these unruly Pathans is a farce.
In any case that pretext ought not to have been brought forward in this House.

Mr. President (The Homourable Sir Abdur Rahimn): The Honourable Mem-
ber’s time is up. '

Bir 8yed Raza All: Sir, I support the motion of my Hopourable friend.

Sir Olaf Oarve: I said that most of the victims were Hindus, bup there were
also Muslims; and the last thing I had in mind was to draw any communal
'distinction. The question is to protect the.people of the plains who are British
subg:glts- from outrages and worse from people who are not under adequate
control. . o

_ Sir Muhammad Yamin Khan: By bombing innocent people?

Bir -Byed Raza Ali: The question is does the Honourable Member want to
protect the interests of the Hindus or the interests of England? I want to

tect the interests of England; but say in what direction you are moving?

hat is most dear to your heart?

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rursl): Sir, I find ~ the
cut motion is to refuse supplies—in other words, if the supplies are not given
for the Members of the Executive Couneil, they will have to go starving!

An Honourable Member: The Food Member is there! . '

Mr. Lalchand Navalrai: 1 am coming to the Food Member; he starves others
and therefore it is right that we should starve him first. A motion of this
nature would require to show the irresponsibility of the Members of .the Execu-
tive Council collectively and also individually. I think in their own mind of
minds they know they have committed and sre committing many acts of omis-
sion and commission for which they deserve censure. I wish I had time to
take up collectively and individually the Executive Council and show their
irresponsibility and non-performance of duties to the public and to this House
but I shall howevér take up a few of the points now. For want of time 1
cannot speak on any and every point sufficiently. i ; .

The fitst and foremost point is their irresponsibility in not giving their
advice to the British Govermment as well as to their own Government, to
remove the deadlock thet is going on now in this country, which gives no
- freedom -to the people; it is their duty, I say, as Members of the Executive
Council to do their duty, at least to give their own honest, conscientious
advice to the Viceroy and the British Government. I know that they are
bound hand and foot and they feel they cannot do anything and that it is the

~British Government only that can do this in removing the deadlock; but I do -
tnink they must do at least their own part; and I say they have failed in it—
they are not even giving advice: they are not giving their own views in public
or the House at to what their view is. I know they sit collectively in a
chamber which may be styled a star chamber where they talk between them-
selves secretly and that is all. They show no independence. But all the same .
they owe a duty to the public, at least to state their own inclinations in' some
,way which may be considered creditable to them to show that they are also
striving—at least those Indian Members of the Esxecutive Council sZould give -
an inkling that in their heart of hearts they do support freedom. Why, for
the matter of that,. if they become independent and give their view in their
codneil or in public, deadlock will be removed, but they do not care. 1 know
if men—like Sir Sultan Ahmed or the Law Member go outside to express them-
selves they will be applauded by the people. But sthey feel subservient and
therefore 1 am submitting that they have failed in their duty colleetively.
With regard to giving views outside, we have seen even members of Parlia-
ment and of the British Government and many responsible persons have given
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their views on India’s plight. Why are they giving it and not th nour-
able Members? Then, Bir, I havg “séen th{ltgnotg only politic'i;azze bl:f: ng:;n
Professor Politicians have given their views in England and they have given
it very plainly and without fear. I have been reading ‘the views of Prof.
Bertrand Russell. He says that dominion status won’t do for India. Of course,
even- dominion status is not being offered. He says advocating the grant of
independence to Indis should not be construed as opposing the grant of domi-
-nion status. While discussing the question of the future of India at & crowded
-meeting at Cambridge yesterday, Professor Rustell argued that there wag no-
_cultural affinity or sympathy between Britain and Yil:lia as. existed betwéen
Britain and-the British Dominions. Even it daminion status is offered to Indis,
India would exercise the right of secession. Then what is the use of offéring
dominion status. The tie between Britain and India is an artificia! one.

Bo far as the Members of the Executive Council are concerned, they feel
shy to express their views gven privately. They do not even give their ‘own
opinion to people to come to India for, the purpose of finding out whether gnd
if so bow freedom should be given to India. For instance, last time  Sir-
Btefford Cripps came to India. May I ask if the Members of the Executive

Council gave him their honest views. Thgy left it to the Congress and other
people to deeide between themselves.

. The second question is with regard to the release of political prisoners. In
thau also they have failed. The present Home Member is giving short shrifs.
to questions.” He will give a short reply. When you put an‘;‘ﬁler question,
he will give the same reply in monosyllables. There are prisoners considerad
to be non-violent, who can give good advice like Mr. Jairamdas Daulatram of
S8ind who has been incarcerated for a long time. The reply always is—go tp
the Provincial Government and if we go to the Provincial Government, they
say it is Central Government policy—go to the Central Government. Thig is
how things aré being done. Persons are being locked up ‘and no help is béing
rendered either eollectively or individually by the Members of the %}xecuti‘ve
Council.

The third question is about food. May I ask the Food Member what he-
~has done? We know the condition of Bengal and other places. In places
where there was much food, matters were brought to his notice that edbrrup-
-tion and jobbery was going on. Rs.. 70,000 was taken by one man, as a bribe.
What did he do? He again left the management of this to the Provincial
Government. -They should_appoint their own Inspectors on higher pay for food
distribution and rationing. The Food Member says we have not the machi- -
nery for doing all that. If you have not the machinery, then i proves you
ar: failing in your ‘duty. So far as the question of food is concerned, they
should give more attemtion. In this respect also they are to blame.

Then, Sir, I come to clothing. . _
. The Honourable Sir Jwala Prasad Srivastava (Food Member): You have
finished with Food? . :

Mr. Lalchand Navalrai: No. I gill come back to you some other time, you
don’t give us food. You are getting good food yourself.

8o far.as cloth is concerned,- the Honourable Member says that ten yards
will be given at some places and 12 yards at some other. Is that sufficient?
Have you consulted the’ people and come to that conclusion? They feel they
are masters of the situation and the matter is for them to decide. This is tho
time when we should tell them plainly what is their responsibility. If fhey
d:n't listen we must censure them.

With regard to industries, the Honourable Member is not in his seat.
We have asked him a plain question and only evasive replies have been given.
The question was—will the new industries that have been built up now and
which_are working for the war, survive after the war or will you scrap them
and send for all things from England and the United States? We have gof,
no eatisfactory reply on that. Here . also, they are playing hide and seek.
They know fnll well that the interests of Britairr will suffer. We know what



1264 LEGISLATIVE ASSEMBLY [9TH MAR. 1945
[Mr. Lalchand Navalrai.] i

‘has happened to their country, how they have suffered and how.their indus-
-tries have been ruined by bombs like V1, V2 and V8. After the war, they
-will say that first they will put their own house in order. They will say
“You are a subject race. We will give you after we have helped ourselves,
-after we have rebuilt our homes and hearths’.

Mr President (The Honourable Sir Abdur Rahim): The Honourable Member
.has one minute more. : . /
Mr. Lalchand Navalrai: In the end I will say one word about the Honour-
able the Finance Member. He is not here in his seat. He was getting on
fwirly well but you saw his conduct today, how he flared up and said that ho
was not going to reply to supplementary questions, because the war work is
-on him. Ie-that the reply to be given? They want us if to sit upon us. Are
we their servants or masters as legislators? There are certain other handicaps
alro but ag my time is up I will take” another opportunity to discuss them.
Qazi Mvhammad Ahmad Kazmi (Meerut Division: Muhammadan Rural):
-Bir, the Executive Council is constituted for the benefit of the admigjstration
of India and it is only from the point of view whether they are discharging
thuse duties for the benefit of India that I rise to speak on the present motion.
‘Now, Sir, there are various way® in which a country can be governed. 1t
may not only be a demoaratic government as it is being demanded by us to-
day; it may also be a benevolent bureaucracy, and if there is not even that
"henevolent bureaucracy in this country, then it is incumbent on us to support
this cut motion to refuse supplies. It is often said by the Government that
~Cripps Mission was sent to India offering to give Indians a larger share in the
-Government of the country but the Indians refused to accept it. The Gov-
- ernment, therefore, was obliged to be run on the old model. But the question
‘is that now that they have sent prominent leaders in the country to the prison,
persons who had any voice in the country, could they not come to any terms
with the other Parties—the Muslim League and other Parties, whether they
_'be capitalists or labour? The Government, however, selected quite a large:
nuinber of Indians—prominent Indians—to serve on the Executive Council.
‘Now that might have been considered a step forward But the question is
whether these Members who are Indisns,-do they really represent the Indffin
pomt -of view? I say and I maintain that even with the present Govern-
‘ment, constituted as it is, we can establish and carry on to a certain extent
a government which can be for the benefit of India. But are the present
‘(Government Members conducting themselyes in such & way as to inspire confi-
dence of the Opposition and act according to their wishes? It is only if they
do so, -that it can be said that they are mcting for the good of Indians. Is it
. necessary that formal change of Parties should take place before real ‘National
Government can be formed? Can there not be an intermediate stage? By
intermediate stage, I mean that persons selected should be from among the
‘Indian people who would constitute the Government. Let them be selected
by the Govérnmenf, but they must absolutely act according to the wishes of
‘the elected representatives in this Houge. Are the present Members of
Government prepared to do that? If they are prepared to do that, and if they
“ean do it, shen, I, for one, will have no complaint, and I would say that we
‘should not refuse the Grant for the Executive Council. But what do we find ?
.th;forbunately, we find that every one of them works with joint responsibi-
ity. . . . 3
Mr. N_ M. Joshi (Nominated Non-Official): But hav ioint res-
ponsibility? - ( y ) have Yhey got joint res
Qaxi Muhammad Ahmad Kaszmi: It is very doubtful, because joint res-
"ponsibility means joint confidence and I am not quite sure whether they enjoy
the confidence of each other and whether they know the secrets of esch other.
?omt responsibility cannof exist' without confidence. Now, Sir, are they acting
in the interests of India, are they discharging their duties in consultation or
in concert with the Opposition parties? We gBud that we have been crying
honrse against the propaganda that is being carried on against India in America
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al the expense of the Indian taxpayer. May 1 know how a Government :an
ullow and permit one of their own agents who is paid by the Indian taxpayex
ta carry on a malicious propaganda aguinst Indians in America? Have the
Memnbers: of the Executive Council ever consulted, in spite of so many ques-
tions ssked, so many Resolutions discussed and passed in this House, have they
ever consulted the Members of the Opposition as to what they shduld do to
meet this adverse propaganda that is being carried on by their own Agenuws
in America? The Members of the Executive Council simply stand up and.
give cut and dry replies, sometimes having no information, sometimes oontra-
dicting them and saying that mere contradiction in the House is sufficient t0
give wide publicity in the world that what is being said in America is not with
the consent of the British Government or of the Government of India. Do
the Members of the Executive’Council really try to meet the wishes of the
Opposition in any Department which they administer? Take the Department
of Supplies. We know the amount of extreme corruption that is goip& on
in :his department. We know the reign of terror under which we live, thsse
controls and these Defence of India Rules are being actually enforced in a spiri¢
of hostility to every Indian. Matters are so clear, so transparently eclear that
they must be known to every Member of the Executive Couneil if they have
got any intention to know them or if they csre to know them. But we all 3ca
that they are absolutely indifferent to what is going on in the country. Even
in Delhi, under their very nose, in the name of controls, in the name of
permits, a large number. of persons are given monopolies, they are allowed
to suck the blood of the poor people of this country and deprive them of their
emnployment, deprive them of their food, deprive them of their clothing and
they say they are carrying on efticient Government by these controls. T.ook
at the condition of the market? Go to any market? You do not find even
long cloth, you do not find muslin which used to be bought easi’y in the
market. Go to any place, you do not find anything available in the markets.
The moment any article comes under control order, that very moment it dis-
appears from the market. Sugar has gone out of the market. Anything which
the Government touches and brings under control, it disappears from ¢he
market, We find that agriculturists in U. P. have been produeing 1l
quantities of gur. - The Government in their wisdom thought it necessary
put a ban on export of gur from U. P. to Punjab. In the Punjab, the people
are not able to get a chattack of gur, while in U. P, large quantities of
gur are rotting and going to waste.
The Honourable -Sir Jwala Prasad Srivastava: That is not correct.

. Qazi Muhammad Ahmad Kasmi: If my Honourable friend would only ged
the latest informstion about this, he will find that there is ban.

‘The Honourable 8ir Jwala Prasad Srivastava: There is no ban on gur now.

Qazxi Muhammad Ahmad Xaxmi: The people in U. P. are forced to give
their cane to mills, they are forced not to sell their produce at preper rates
but only at control rates and when the gur season comes in the expert of gur
is prohibited. I can understand a ban being put on expart of gur in times
of scarcity, but you will find that under the present regime in . P. ‘even
though there is a glut of gur in the market, the Government has prolibite®
ite export. ‘ : o

The Honourable Sir Jwala Prasad Srivastava: There is no ban on expord
of gur at all just now. °

~ Qasi Muhammad Ahmad XKazmi: Very good, it cannot be just now, decause
the manufacturing season is only in November and December when the crop
will be ready and when persons will have a lot of it in their hand. . This ban
comes at that time and it is withdrawn at a time when there is nothing
export. I will give an. illustration. We appreciate the setion of
the Railway Member in submitting to the vote of the House in the
matter of not increasing the railway fares last year. That is an ethr{h
which may be followed by other Members of the Exeeutive 'Council a'so t | 3
HI
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they respect the wishes of the Opposition they can he a Government which
will be for the benetit of India. ‘ ' o

Now what about, the release of political prisoners? There are all kinds"of
theoretical reasons which cannot survive the test of a trial, yet they are conti-
nuously detsining persons inside the jails. Now when we are winning the 'var
and the war is coming to a close, what is the reason for detaining these
persons without trial? Is it that the charges against them are so serious that
a trial would mean a gredt scandal? No; it is the want of evidence which
i< forcing' Government to keep them in detention without trial. It is said thay
may do a lot of wrong if they are allowed to be outside. But many of them.
have come outside. Mahatma Gandhi has come out and he was considered
to be the originator of all these plans and schemes and it was also thought that
hig orders would be followed by the whole country. He is outside the jail
and he has given indications of his views. It is well known that if any revo-
lutionary or subversive activities are undertaken it will not be done against the
wishes of Mahatma Gandhi. Still Mahatma = Gandhi has been let out and
those who are his followers only are detained. I personally know that persons
who had nothing to do with this agitation, once they have be2n arrested and
taken into prison, no one cares whether they are outside the prison or inside.
Maulvi Habibur Rahman was the ez-President of the Majlis-i-Ahrar. He had
sorke communication with Mr. Rafi Ahmed Kidwai long ago. He was iaken
into jail; in the hot weather he uwsed to be kept at Montgomery and in the
cold weather at Dharamsala in Kangra.

. Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
has one minute more. -

-

. Qazt Muhammad Ahmad Xazmi: In short,’ Sir, the actions of this Gov-
ernment are absolutely guided by a foreign Government which is not acting
in the interests of India in any manner whatever; and therefore it is mot
entitled to get a single pice from the Indian taxpayer to carry on the Gov-
emment in the way they are doing. Sir, I support the cut motion.

Thé Honourable Sir Francis Mudie (Home Member): Sir, I think that when
one attacks the whole Government and wishes to abolish the whole of the
Executive Council one should base one’s case on facts and should at least
imow what the policy of that Council is. Mr. Abdul Qaiyum condemned the
policy of the: Government of India of detaining certain persons without trial;
but he based his case entirely on. slogans. ng talked about concentration
zamps. The slogan of ‘‘one vast concentration camp’’ or ‘‘one vast prison-
house’’ is very good, I hhve no doubt, as propaganda, specially abroad where
the facts about this country are not known and cannot be verified. But 1
think Honourable Members of this House will prefer to base their view ou
the actual facts and not to be deceived by the slogans. ‘What are the facts?
The total number of persons under detention today in this country is 7,500.

Bardar Sant Singh (West Punjab: Sikh): A very small number!
. The Homourable Sir Francis Mudie: My Honourable friend Sardar Sant
-8ingh comments that it is a small- number.
Sardar Sant Bingh: It is not consistent with the rule of law,

_ 'The Honourable Sir Francis Mudie: What sort of people are these 75007
Firstly there are two thousand Bengalis—mostly Calcutta-goondas, whom I do
not think it will be in the interest either of Bengal or the country at large to
release. Then there are over two thousand Hurs from my Honourasble friend

-"Mr. Lalchand Navalrai's province, who cannot be allowed to be at liberty either.
That reduces the number of detenus, who are not either actual or potentinsl
ondinary eriminals, to about three thousand. Let us examine them. A certsin
number -are detained becausé they have had dealings with the enemy,—they
were either enemy agents or helped enemy agents. A large number are Bengali
terrorists. I do not believe that the Honourable Members of this House wish
to eensure Government for not releasing enemy agents, and I am quite sure
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the Government of Bengal would take strong objection to our asking them lo
release these terrorists, : S

Then there are u number of other miscellaneous people, The total of these
three classes—enemy agents, terrorists and miscellaneous—comes to roughly
about 1,500, which leaves us with 1,500 people detained in this country for what
oue might call political reasons in the ordinary sense of the word. Now, How
large a number is that? Let us compare it with the population of shis country.

" Can you call a country where the number detained- is four per million of
¢he population one vasy concentration camp? Compare it with the jail popula-
tion; it represents one per cent. of -‘the jail population. If the jails of this
country are full, they are not full of political detgnus. Compared with M.
Pundit’s figure of 18,000, Mrs. Pundit’s error of exaggeration is just over 1,000
per cent. That ie the danger of slogans. - - .

Mr. T. T. Krishnamacharl (Tanjore cum Trichinopoly: Non (Muhammadan
Rural): What about political prisoners convicted? , L

The Honourable Sir Francis Mudie: Now, Sir, why are these people defain-
ed and who hag detained them? This House is concerned solely with the
responsibility of the Governor General in, Council, particularly in a motion’ to
cepsure the Council. Of that number of 1,500—o0f whom 1,850 were detained
owing to the August disturbances—the number detained by ‘the Government'of
India including Chief Commissioners’ provinces is round about 50, the balance
being detained by Provincial Governments. C

Now, 8ir, I am not giving these figures in order to plead that our fauls,
if it is a Tault, is & very small one; nor am I sheltering behind the Provin-
vial Gavernments. , But what I do claim is that if we err we err in good
cotipany. Every argument which has been used against our pBlicy can be
used also against the policy of Provincial Governments, including the policy,
of Ministerial Governments. . .

Prof. N. G. Ranga: Allah Bux! _ .

Mr. T. 8. Avinashilingam Ohetdar (Salem and Coimbatore cum North

Arcot: Non-Muhammadan Rural): They are all shaky. .
" The Honourable 8ir. Francis Mudie: I do not suggest of course for a moment
that the Government of India and these Provincial G®vernments all by acci-
dent hit upon the same policy. We consult one another from time to time.
Doubtless the Provincial Governments pay considerable attention to the views
of the Home Department which receives information from all over the country,
but we, on our side, also give great weight to the views of the Provincial
Governments. : )

What sort of a policy is that which we have adopted? What is this one
policy? To begin with, it cannot possibly be an anti-Indian policy; it cannot
be calied part of gome sinigter. anti-Indian conspiracy. If it were, we would
not have been supported by Indians responsible for the administration of their
provinces, and responsible to their Legislatures and supported by those Legis-
latures. Nor, Sir, can these people - be detained, asa I think one Member
suggested, because they believe in and would advocate self-Government for
India. As far as the League Ministries are ¢oncerned, Mr. Jinnah has made
it quite clear that one of his main objects is.to obtain self-Government as soon
_as possible, and whatever the difference between the Punjab Government and
the League may be, Malik Khizar Hayat Khan has made it quite clear that
thev sre at one on this point. By self-Government I mean self-Government
of the Dominion kind—full self-government with the right to secede. Nor, Sir,
are these people detained for any opinions they may hold. "If, as has been
sugeested, there is no rizht of free speech in this country, would Mr. Gandhi be”
out now, would Mrs. Vijayalakshmi Pandit be allowed to go to the United
Btates? These people are detained simply and solely for what they might d»
if ‘they were released. '

Mr. T.-T. Krishnamacharl What will they do?

', The Honourable Sir Francis Mudie: A great majority of them either believe
.in violence openly as a political method or have had associations with those
who do:-. . . . o

X c?2

»
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m. uo a‘o m: WhO? .

The Honourabie Sir Francis Mudie: Others. who do not follow . violence s
A meshod caunot at ouce be reweased en bwoc us thay wowd very lineiy creace -
¢ uituation which would tacilitate the operation of those who believe in ‘violence.

" 4n Homourable Member: Are you non-violent? ' ‘

Mz, FPregident (Lhe Honourable Sir Abdur Itahim): I must ask the Honour-
_able Member not to go on mverrupting. Let tue Governmment put furwadd,
their case. Lf the Honourable Members do not want to bear the Government,
& is another matter. -

Mr. Sri Prakasa: We want the Government to put their case properly.

The Honourable Sir Francis Mudie: No Government could afford to take
w risk at the present moment. No Goveryment could atiord to risk a repeti-
tion of what happened in 1942. 2t

Mr. 8ri Prakasa: How many people suffered?

Mr, Jamnadas M. Mehta (BomBay- Central Division: Noh-Mubammadan
Bural): There is the right of free speech in this House.

The Honourable Sir ¥rancis Muaie: 1 quite agree that these people cannot
be kept in detention for ever. It does not follow from that that they shousd
sll be released immediately—that would be disastrous. For that reason, tne
Government of India and all the other Provincial Governments have adopted
dhe policy of gradual release which means that we and they release these detenus
as rapidly ag that can be done consistently with the public safety. Some
ﬁrovinoes‘-may be. over-rash, some over-cautious. The decision rests entireiy
with them. They do not even ask us or report to us when they release
amny one. . . .

Mr, T. T. Krishnamachari: Question.

The Honourable Sir Francis Mudie: They decide as to when someone shouid
b released. The pace of release depends, if I may say so, almost entirely
on the behaviour of thdBe who have been released. If those who are released
behave well and cause no trouble then Provincial Governmnts are encourag.d
to release more and-more rapidly. 1f, on the other hand, they cause troubls
then Provincial Governments naturally hold their. hand. ~ The pace of release
is governed almost entirely by the detenus themselves after their release.

I have not the least doubt myself that the policy we are pursuing of gradual
relense is the correct policy. 1t is equally clear that it is not an excuse :or
keeping the maximum number of peoplein jail. 'If you take those who were
detained in connection with the disturbances in August 1942, the largest
number of detenus in jail at any one time-in June 1948, was 10,000. -Bix
months later,—in January 1944—the number had approximately halved; it was
5,500. Ten months lajer it had decreased by more than half again; in October
1944, it was 2,000. And on the 1st of February this year, as I have said, it
was 1,850. That means that nearly 90 per cent. of those who were in deten-
tion only 18 months ago have been released. That has been done without
any great disturbance to the law and order of the country. That is the policy
which we are following and that is the process which I would ask the House
to endorse when they come to vote on this motion. N

Sir, T would like to say one word more before I sit down. I should like
to pay a tribute to those who have as Ministers been in charge of adminictra-
tion in the Provinces and had to deal with this very difficult and distastefnl
matter. They have been subject to criticism, wild criticism, ignorant criti-
¢ism, in the press: They have also been attacked in their own Legislatures,
but they have never faltered in what they have considered their duty. T think
that it would be disastrous from the point of view of India as a who'e if any
wate given in this House today could be interpreted, as even by implication,
showing lack of appreciation of what these péople have done. Kir, T oppose
the motion. -
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Prof. N. G. Ranga: 1 can not congratulate my Honourable friend the Home
Member or his frivolous attitude in regard to the manner in ‘which our people
“have been kept as detenus He was telling the House how at six months
interval therr numbers have been reduced. I was offering him the other day in
our private conversation advice that it would be a good thing indeed if these
people were kept in jails for at least six months so that they would be able to
Enow the pains and the rigours of it. The Honourable Member does not seem-
to realize thut there is what is known as humanity. = Of course he cannot realize
it, because he forms a part of the Government of which that Member, who
spoke on behalf of Government for Tribal Areas, also forms a part. We were
told, that this Government will continue to bomb from air with or without notice
those tribal arcas just on some sort of a pretext that they have eloped with a
woman or kidnapped a girl. There was a time in 1935 when there was no such
charge made at all against these tribal people and yet they were being bombed
from the air and that was the first time anywhere in the civilised, world where
aerial bombardment was resorted to in the case of clvilian population. It was
Mussolini who followed in the ‘ootprints of the Government of India; it was not
the Government of India who followed in the footprints of Mussolini. And yet
this Government has the cheek to say that it is fighting Fascism, Nazism,
Hitler and Tojo. It is true to say that those people have only been following
the soiled footprints -of this Government as well as its master, the British
Government. Sir, I idd that on every score there is enough reason and more to
condemn this Government. My Honourable friend there began to take to task
Mrs. Vijayalakshmi Pandit for having given the number as 60,000 to 70,000.

The Honourable Sir Francis Mudie: Even Mrs. Pandit only went to the
fength of 18,000, ' :

Prof. N. G. Ranga: My Honourable friend Mr. Krishnamachari was asking
him for the number of all those political prisoners behind the bars and the
Honourable Member would not give that information. - And why? “For. very
good reason, because their number is very much more. All these people have
been kept there for all these years and some will be kept for morq than 20 years
on account of charges put up by the police who were let loose on the country
in the troubled months of 1940. This country has been turned into an enlarged
prison house. )

My Honoyrable friend, Sir Sultan Ahmed, who deals in"hine-tenths of false
propaganda in America and othér countries has nothing to say.. If he were u
responsible Minister he would have been driven out of his office within twenty-
four hours for the villainous propaganda that he has allowed his sgents to carry
on in America against this country and Mahatma Gandhi. It was this Govern-
ment who was responsible for saying that Mahatma. Gandhi was a Japanese
agent. It was after two years of adverse propagands against our people by a
few friends of the Government of this country in America that Amery was forced
to admit that this Government had never charged Mahatma Gandhi as being
a Japanese .agent. ' ’ .

Now, what has this Food Member done for the country? One Member has
called him not a Member for Food but for Starvation, and it is actually a fact.
The other day so many of our Members were angry with this Government be-
cause the Finance Member was giving power to some people to enter into our
houses. But what is happening in the seven lakhs of our village homes? Your
officials are going into those homes and hreaking open the locks to the doors
with pistols and molesting our wémenfolk and taking away their grain. When
a question was put here to find .out whether enough grain would be Mft for the
peasants, we were informed that thev would be permitted to hawe only three
months grain. ~- What wasr going to hanpen for the next nine month? Were they
expected to go into the black-market? )

Coming to the Emigration Department, even while the House was in Session
to discuss the department’s failure to give satisfaction to this House in relation
to South Africa, the High Commissioner was being permitted to go to South
Africa.. When the Honourable Member in charge was asked questions sbout
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him, he said he was not sure where the High Commissioner was, nor could hs
say whether he was really on his journey to South Africa. But that gentleman
has actually gone to South Africa. What can he do? The Honourable Member
has not sufficient power tu give any sort of effective relief to our own people.

Then I come to the Law Member. What has he been doing while all the
agents of this Government have been misinterpreting the Defence of India Rules
and persecuting the masses. Here sits the Law-Member without making any
sort of move to remove the various anomalies brought to the notice of this
Government_ by the Federal Court, not to spesk of other Courts, instead of

coming up here with the necessary legislative counter-proposals.

Then there is the Planning Member and he has been raising false hopes in
the hearts of our peoplesthat this Government was going to do important things.
This house has passed & Resolution. We asked this Member whether he was
going to accept that Resolution. He had the temerity to say, No. And why?
Because he was not allowed to speak. That is the frivolous nature of this
Government. But there is the more important reason behind him: because the
mail fist of the Finance Member has come out. The Finance Member has said
that post-war planning must be. past-war planning and there shall not be any
anticipation of it during the course of this war. And yet he continues to be a
Planning Member. I know the Planning Member does not care for the money
he gets. There is some sort of glory about the position. But what sort it is
I do not know. I would have thought that he would have been completely
unconcerned about glory, but unfortunately he happens to be a former member
of the Indian Civil Service.” Poor fellow, in those days he copld not rise to the
position of an Executive Councillor. Now that he has the satisfaction of rising
to that post, we hope he will go out once we pass this motion.

I now come to Industries and Civil Supplies. There is the gentleman who
assures us inside and outside the House. 1 am impressed with his earnestness
but T must condemn him for not béing able to persuade the British Government
to yield to our demands that it is not civil consumers goods that we want in
return for our sterling securities but capital goods: and he has not been able to
prevent the importation of these so-called speclal experts into this country.
There have been Btreams of them. - . :

.The Honourable Sir M. Axzizul Huque (Member for Commerce and ‘Industrics
and Civil Supplies): They do not require any license! ‘

Praf. N. G. Ranga: But you are a part of this Government and an evil
combination of it. We are told that he is in charge of civil supplies. What
sort of supplies are there available? He wants us to be satisfied that the price
of cotton cloth has been brought down to 75 from .the peak figure of 1943.
But how was it reached? Was ft not reached by the Civil Supplies Department
when it was stil! in existence? It was allowed to be reached because the Finance
Member wanted to command the financial resources of the masses through the
bottle-neck of the millowners. They were profiteering but they were condemned
for very much more than they deserved because most of their profits went to pay
their excess profits tax. You were ‘absorbing 100 per.cent of that. First of
all make out a case against the millowners hefore you can condemn them for
profiteer'ng and black marketirig.

Then to the Supplies Department. T hawe alreadv told the House that the
Supplier Department. is another name for bribery departmen$. It is growi
like anything. It is under the segis of the Supply Department that the United
K'ngdom Commercial Corporation has been allowed to commandeer our resour-
ces, take goods away at the cheapest price and sell them at the highest rates
and also establish trading goodwill and other contacts.

Then T come to the.Finance Member. -

Mr. Prasident (The Honourable Sir Abdur Rehim): It is 1-80 p.m. now.
You had better continue vour speech after Lunch.

The Assembly then adjourned for Lunch till three' of the Clock.
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"‘The Assembly re-asgembled after Lunch at Three of the Clotk, Mr. Deputy
President (Mr. Akhil'Chandra Datta) in the Chair.

Prot. N. G. Ranga: Mr. Deputy President, coming to the Finance Member
1 have to say that he appears to be a very honest and sincere man but bis honesty
‘and sincerity have served a very good purpose so far as England is concerned
but have proved very bad so far as this country is concerned. S8ir, fie has
impoverished our masses, he has impoverished our villages. He has only
enriched the Americans and the British. I am not here to say that he has
enriched himself, because in that respect he seems to be an honest ' man. I am
rather more afraid of sauch people. They disguise the continued drain that they
have been carrying op of our economic resources in favour of their own country,
that is, England, He is like Lord Irwin. He salso posed as a Sudhu. He also-
let our country down at & most historic moment in her history.

The Honourable the Finance Member Has introduted a new element into-our
faxation system, that is commodity taxes and through that he has been impo-
cerishing oyr agricultural masses. Only the other day 1 was touched to sea
agricultural peasants and landless people shedding tears, because when they
went to buy bidies and cheapest possible cigarettes they found that the cost had
gone up, thanks to his tobacco tax. Similarly he has introduced the betel nut
tax and other taxes and he envisages, he advises that our future finance minis-
ters also should develop this commodity texation. I am here, Sir, to protest
very vehemently against that kind of attitude. The Finance Member considers:
that the system of commodity taxation must be developed and he is not at all
ashamed of the growing regressive character of the taxation system. He has

" been draming our resources to America and England. The Eastern Economist,
a very able weekly, has made it perfectly clear how the Finance Member and
the other Members of the Government of India have conspired among them-

“gelves to insist that our commodities like jute should be sold to America and
England at a much lower price than the purchasing power parity of the whole
of the world. Similarly they have been trying to import consumers goods into-
this country from now on. I have got the information which was given in the-

- other house only yesterday, from which it is clear that they are allowing retailers
in this country to add as much as 100 to 150 per Cent more to the cost price
at which the foreign goods have been bought from England. What is the idea.
behind it. It is that they want to build up their trade again for British goods.
to be sold in this country. In all our markets, they know that before the war
began the British business was losing its trade and they now want to regain.
that trade. And the. Honourable Member comes here and says ‘‘Oh, I am
importing all these commodities in order to lower the pressure of inflation’’.
‘He oreates the inflation. He then goes to England and makes what is known.
as the Financial Settlement with Great Britain and pretends that he is getting
by it a quid pro quo for all the sales that we are making to England and
America. But by this the Honourable Member has arranged for a very quick
and rapid impoverishment of this country. All our goods _are being sold to-
England and America. We have to sell these things and our people are obliged
to pay higher and higher prices as a result of it and there is this mounting
inflation. - He is not prepared to step this inflation but he says in answer to.

_ questions from my Honourable friend Sir Zia Uddin Ahgad that he is trying:
o stabilise prices. How does he propose to do it? By Reeping down agricul-
tural prices and thus keeping down the agricultural masses also and by not
controlling the prices of industrial and commercinl goods and by importing
industrial goods and commercial services from England and America? This

is how he has been impoverishing our country and draining away our country’s.
resources,

Coming to the question of colour prejudice, my Honourable friend was say-
ing this morning that there was no racial diseriminatiorr at sll.” T eay that this
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is & Colonial Government. 1t is a racial Government. It is ior the benefit of

Great Britain that this country is being governed.

Mr. Deputy President (Mr. Akhil Chandrs Datta): Your time is up

Prof. N. G. Ranga: England hes not suffered half as much es India has
suffered in sufferings and.casuaities, though England has been the scene of war;
India has not been the scene of war, because India happens to be a. colanial
country, The British soldiers in the defence forces aré paid thrice and four
times what is paid to the Indian troops and this racial discrimination is being
carried on under the very aegis of the Honourable the Finance Member. 1 am
therefore htre to dissent very strongly from the policy of the Honourable the
Finaunce Member and to support this motion.

(Both Dr. P. N. Banerjea and the Honourable Dr. N. B. Khare stood up.)

Mr. Deputy Presidemt (Mr. Akhil Chandra Datta): Under the conveution
ofily if Dr.- Banerjea agrees can I call Dr. Khare to speak.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Rural): Sir, 1
am a critic,—sometimes a stern and. severe critic,—of Government’s pohcy
But 1 have no personal quarrel with uny Member of the Executive Council,
whether Indian or British, although I want the Indian Members of the Execu-
ttve Council to cast away their inferiority complex, to be more“assertive as to
the rights of Indians and to stand forth as the true representatives of the people
of India. At the same time I want the British Members to curb their superior-
ity complex and be more alive to their sense of duty to Indis, which has done so
much for Britain during the last 2Q0 years.

Sir, T have some grievances of a public nature ageinst the' Members of the
Viceroy's Executive Council. My first grievance is that these Members of the
Executive Council have placed a huge burden of taxation on this country. My
second grievance is that they have placed a very large burden of debt on the
shoulders of the poor people of India. My third grievance is that they have
been a party to the adoption and continuance of a policy of inflation which has
proved disastrous to the country and has resulted in a devastating famine in
Bengsl and scarcities in other Provinces and has caused an inordinate rige in
prices throughout the country. Fourthly, my grievanee is that they have no$
been able to modify the inequitable financial settlement regarding the allocation
of the cost of war between Britain and India and to place it on a fair, just
- and reasonable basis. Fifthly, they have failed to safeguard the economic
interests of the country. Sixthly, they have failed to prevent racial discrimina- °
tion agsinst Indians in the other parts of the Empire and the Commonwealth.
Seventhly, they have kept in detention large numbers of men and women in
the country without trial for a long time. Eighthly and lastlv, they have
failed to resolve the political deadlock in this country.

Now, 8ir, if my Honourable friends, the Members of the Executive Couneil,
are able to convince me that these grievances of mme are ill-founded, or if
. they are able to show that they are not respomsible in these matters, then I
am prepared to vote against this motion: otherwise, I shall consider it my dutv
to support the motion.

The Honourable Dr. N, B. Ihl.to (Member for Commonwealth Relations):
Sir, T would not have stood up to oppose this cut motion had a full-ledged
national Government responsible to the people been in sicht. We have boen
ss]r:{i by certain Honourable Members to state categorieallv our views in ‘his
ma;

An Honourable M@mber: Nobody asked.

The Honoursble Dr. N. B. Khare: You have asked.
Mr. Lalchand Navalral: We have asked, let us see the answer.

The Honourable Dr, N. B. Khare: Therefore, in snswer to that querv I
want to state here catecorically that T am behind nobody in this countrs im
my desire to have a fulLﬂedged national Government responsible to the people
here and now. I wish it-was in my power to bring it about. but as it is ‘nok +o. _
T cannot help it.
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We are’ charged with bringing about a constitutional muddle. Thig is a
wrong interpretation of history. Bir, we are not responsible for the constitu-
tional muddle. We are here because the Opposition Members indulged  in’a'
constitutional muddle: That is the real fact. Sir, 1 have told on' a‘ former
occasion to this House that in this drama of wilderness Bbarata is willing to*
offer the crown at the feet of Rama when he comes back from Lanka, after
slaying Ravapa and rescuing Sita. Bharata is prepared to do it as his'du‘y.
But, Sir, if Rama comes back to Ayodhya for the throne from the wilderness -
without even- going to Lanka, either from Madras or from Wardha or frem
Bombay, and if there is nothing to his credit excepting the doubtfud "
and uncertain friendship with the Monkey-God™ Hanuman, then Bhardta is °
entitled to revise his part in the drama. Therefore, Sir, I am bound to oppose
this motion. ' * "
It has been said that we are irresponsible, that we are irremovable—it js s ,
‘ fact. We are here under the Act of 1919. 'We are not responsible for tha_’f .
Act at all. This is the best legal defence one can offer against this charge. ., ;

As regards the other charges that have been levelled against us,. I believe .
in the dictum that the best form of defence is attack. 1 want to ask, Eir, .
whether_this. motion, which has been moved today, is & part of the programme
for the fight for freedom. Are those who are responsible for this motion sincere
about it. If this motion is carried, according to the best canons of political
practice, it is clearly the duty of the Opposition to go to the country and ’
start a no-tax campaign_and a non-violent or a violent revolution. Are they
prepared for it? 1 am sure they are not. Therefore, it is absurd for them
to press this motion today. But they will not desist from that. Therefore, -
I doubt the motives behind this motion. What is their programme after this
motion is carried? They say there is such a thing as the constructive pro-
gramme; but it has been before the country for a generation; and yet it is
supposed to be new lead for the country; I cannot understand this. It seems -
to me that the constructive programme is like marrying a barren woman.

The other part of the programme is demagogy in the open and intrigues
in the secret. We are aware of these from press reports, rumours and other-
wigse. It was in the middle ages that palace intrigues were the springboard of '
political aetion. 'We are rather far advanced now, and democracy demands
that all these political manceuvres should be placed before the public and their -
verdict obtained. There is no place for secrecy at all. But they do uot care
either for democracy or for freedom. .

Then, Sir, much has been said about the four freedoms. Here 1 mysel’l.f
have said once that before these four freedoms can be obtained there should be
a freedom from humbug. They do not care either for freedom of thought or
freedom of expression. When I began to give expression to my views, they
victimised me. Here in my person you behold a live victim of Non-violent
Nazism. .

Sir, this country has gone through various storms. TRecently we have been '
through one, The storm of war has also practically Blown over. Where rere
my forgotten brothers then? They were not here. They have come back to -
the scene again after the sform has blown over just like a rainbow with its
varied splendour called Vibgyor, and in their imitation whiteness all these
colours from V to R—green implies jealousy, yellow jaundice, red revolution—
are present, and I do not wonder how they can change their ground like quick
change artists. There was a time when they called out *‘Quit Tndin"'—-
““Chale jao"'. Now, there is a time when they say instead of ‘‘Quit India’",
“Give jobs'’. Tn*Hindi it means from ‘‘E chale jao’’ to '‘Hujur nokri dev’’
A cynic may call it, a fall from the sublime to the ridiculous; but because X
am a gentleman, T will not say s0; but a cvnic may say that. T am conetrained
to say that all these manceuvres are not for any programme of freedom at sll.
Tt is only a game of power politics—palace intrigues for power politics, Intet.
rues started under the shade of tamarind trees in the Hardinge Avenue; ther:
they entered.into the Purana Kila, ‘inte ifs dark cellars: here they evolved:
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gome sort of a scheme or Jantar Mantar and went, on to King's Way, where I um
afraid these intrigues will meet their kerbala. They have begun utder the
shade of tamarind trees and as the poet says, Imli se dant khatte hoten hain,
sre bound ‘to come to sour end. - We are quite willing to go out, but the
Governtent expected to replace us as a result of this palace intrigue will he,
I am sure, as much or as little national ag we are; then how are we betier;
we may be worse. I would like to remind the House that there was a time
fast year when we were likened to chaprassis: the liveries were once very ugly;
but after, some time, at least to some people they have now become very
attractive. It is no use beating about the bush. T will come straigh; to the

int. I would like to ask this House whethgr they believe that this war should

won and won quickly and it is in the interests of India to win this war or
not. If they believe that it is so, then they must vote against the motion.
If they believe it is not so, then they can do what they like. ‘T will sav why.
Because yesterday a member of the Opnosition spoke and said that ‘‘this war
is not of our seeking, and we are not going to support or finance it”’. He 1as
said so definitely . . '

Mr. T. T. Krishnamachari: Not yesterday: it must be the day before.: .

The Homourable Dr. N. B. Khare: Yes; I will mention the name if vou
want it. The fact of the matter is that there is no ure denving the fart that
the Congress has been against the war efforts: it is on account of that that they
left this House five years azo. They cannot denv that. T must gay that the
Congress is willing to hort and bold enonoh tn atrike.  Bnt the Muclim. Tiearne
organizationally is  willing to hurt and afraid to strike. That makes no
difference, so far as the actual war efforts are concerned.

There was a reference in the debate to concentration camps. ~ I do not want
to say anything about it, because it has been replied to by the Member cun-.
cerned; but the fact remains—and I want to tell this House definitely—that

“the very first arrest under the D.1.R. was made by & Congress Primne Minist-r

in Madras in the person of Mr. B. Srinivasa Rao, a Congress socialist, a
member of the All-India Congress Committee; and if that same procedure is
adopted by this Government, who is to blame? Then, they cuvil at nominated
-Members, and say we have got a packed house and this and that. I want
also to say that my Honourable friend Dr. Rajan, who wus here before, rnd
who was not an elected member of the Madras Legislature, was taken into the
‘ministry by the Madrag Prime Minister after securing his nomination through
the Governor; and when asked by the party why he was employing back duor
methods, ‘he said. ‘“No; it is not back door hut he has come through +he
window™’. 8o. there is nothing to choose. What is the difference? ¥You
started the joke . . . ,

Mr, Badri Dutt Pande (Rohilkund and Kumaon Divisions: Non-Muhsm-
madan Rural): You have come through the black hole!

The Honourable Dr. N. B. Khare: This phenomenon is common to all. ‘To
make a long story ghort: * T have been attacked on the issue of South Afiien.
Y will simply read to the House. with your permission, Sir, three or four lincs
of a press cutting T have got. This is from the Amrita Bazar Patrika, a
Congress paper, . . . . b

Mr. D. K. Lahirl Chaudhurv (Bengal: Landholders): No; question. :

The Honourabla Dr. N. B, Fhare: . . . dated the 23rd February 1945. Tt
says, it is from *‘Our Nagpur Office’: .

“T cammot forget the way in which Dr. Khare. the Memher for Commonwealth Relations,
has tried to solve the Sontn African problem: he has tried to eolve it with great bravery
and oreat self respect. How can T formet that? Said Mahatms Gandhi in the course
of an interview to Mr. Harkare. the Secretary of the Capital Punishment Relief B-cietv.”

Thev eall it hosus. T dg not care; nor do T care for his certifieates. My
confeience is mv onlv guide. That is all. But T want to tell them that
Mahatma Gandhi, the great mighty atom of which they are all®electrons. or
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if I may say so, the great resplendent comet of which they are the tails, has
said this. Bir, 1 oppose.

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divisions:
Muhammadan Rural): Mr. Deputy President, the motion which has been mcved:
by my Honourable friend, Mr. Abdul Qalyum is intended to express lack of
confidence in the Government of India as it is constituted today. This would
not be the first time when it would. be demonstrated that whatever anybody
else may say, but so far as the peoples of India are concerned, they have no
confidence, no respect, for the present Government of India: I have listened
very carefully to the speech of the Honourable Dr. Khare. 8ir, no roya! court
is complete without its jester, and the Executive Council of His Excellency the
Viceroy of India would be incomplete without Dr. Khare. In the olden days,
those who had the privilege of being appointed as court jesters were men of
intelligence and vht But the days are changed now. The Honourahle
Member's logic is indeed peculiar to'himself. He says that if we pass this
motion of ‘no confidence or refusal of supplies to the Government we should
go out and preach a campaign of non-payment of rents. I am afrald I do not
see any logic'in it .

The Honourable Dr. N. B, Khare: It wants intelligence to do so.

Nawabzada Muhammad Liaquat Al Khan: T am safraid it does because any-
thinig which is abstruse and is only intelligent to the Honoura’ble Meniber him-
self would be ununderstandable by any intelligent person.” He has taken shelter
for his presence in this House under the Government of India Act of 1919;
but he is not willing, he is not prepared to give this side of the House the
privileges which are embodied in the Government of India Act of 1919. Are
not the Members of this House entitled to express their lack of confidepce in
the Governor General’s Council without going into the couptry and preaching
& campaign of non-payment of rent? From where has he got this idea? Is
he aware—cah he point out a single instance where in any country if the
Legislature has passed a vote of non-confidence m the Executive, its Members
have gone out into the country preaching non-payment of taxes? Fromn where
has bhe got this idea? It does not exist in any constitution and it .does not
exist in any country in this world. Sir, the Honourable Member talked of
smcenty I think ‘he should have been the last person to do so, because it

is very fresh still in the meinory of every’ Honourable Member of this House--
the statement that he made to a press representative wheréin he stated that
he had accepted the Executive Councillorship because he wanted a job. o,
I do not know how he can accuse the Members on this side of being not eincers,
when on his own admission his motive for accepting the Execltive Councilior-
ship was anything but sincere or patriotic. Sir, the Honourable Member has
pleaded for freedom from humbug. Well, he enjoys freedom for humbug. He
has had a fling at the Muslim League which I think ill-became.him. because
one of his colleagues, the Honourable the Home Merber had paid a tribute
im his speech to the Muslim Leaguers who were in power in the various Pro-
vinces. He had paid a tribute to those ministries who had taken the respon-
sibility and have not shirked their duty amd yet his colleague comes forward
and accuse’ the Muslim League of being willing to hurt but afraid to strike.
The Muslim League is not afraid to strike and let me tell him that when the
Muslim League decides to strike it will not be a blow of ,the tvpe which ‘the
Govemment of India have received in the past. Mussalmans do not believe
in going to jails. Mussalmans believe in either killing or being killed. ‘He
knows nothing about sacrifice. He thinks that hecause he has heen ta iail
once to get some kudos therefore he is the onlv one who can strike. We ki:ow
how to strike and we know when to strike. Sir, the Honourable Memhar hag
quoted some statement which is purported to have heen made hv. Mr. Gardhi.
In one breath, he accuses Mr. Gandhi and his movement for all rarte Af thihos,
and 'in another breath he wants to take credit from some utteranves whwh
mirht have heen made bv him. '

The Honourable Dr. N. B. Khare: 1 have already said I do not care fop

the chits
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Nawabzada Muhammad Lisquat Ali Xhan: He does not care for the chits
but he is shrewd enough to “mention them on the floor of this House so that
the world at large may know that whatever Dr. Khare is doing is really receiv-
ing the blessing of the peoples of India. The peoples of India know what
%t. Khare has been doing. The people of India know to their shame. a.md
sorrew of the ill-treatment which Indians have been receiving in South Afriea,
without Dr., Khare turning a hair about it. The people of India know how he
has been flouting the opinion of 400 millions of this country and yet he has
the audacity to come forward and produce a chit in his defence.

Sir 8yed Raza Ali: And talk of sincerity.

Nawabzada Muhammad Liaquat Ali Khan: | am sorry my Honourable
friend Sir Olaf Caroe is not present in the House. While replying to a charge
of air bombing of civilians in the Tribal areas that was made by my Honouruble
friend Mr. Abdul Qaiyum he stated—I have got his words written down—'I
repeat that I am not in the least penmitent that the air arm. should be used’.
This statement is at par with the evidence of General Dyer after the massscre
at Jallianwala Bagh. General Dyer had stated that if the troops had had more
ammunition' they would have continued firing on the defenceless people who
had collected»there. It shows, Mr. Deputy President, that Britishers in this
country today—and I say it deliberately because your actions are proving tust
—are as bad where Indians are concerned, where Indian lives are concerned,
as General Dyer was in 1919. He defends the act of bombing of unariaed
civilians, women and children from the_air for certain criminal offences they
may have committed and yet the Honourable Member says that the people
living in the Tribal areas are not British subjects but they are British protect-
ed persons. God help those poor people from such protection, which takes the
form of throwing bombs from the air on innocent women and children' ard
destroying their homes in their hundreds: Eir, any one with any decency
and with any human feelings would fet] ashamed that this mighty British
Government should resort to such methods but not the Honourable Secretary
for External Affairs.

Mr. Deputy President, my Honourable friend Sir Sultsn Abmed when
speaking on & similar motion last year stated that the political parties rad
refused to join the kxecutive Council, and the Viceroy theretore did.the beat
he could under the circumstances by proceeding with his original plans of
expansion and appointing to.the Executive Council public men standing aloof
from the main parties. Sir, my Honourable friend's statement is not quite
correct. 1 know at least one political party, 1 mean the Muslim League, did
not refuse to share the responsibility and the burden for the successful pruse-
cution of this war. lt refused to accept—as any decent man would refuse to
accept—the position of camp followers of the British Government. It wanted
equal position as co-partners in a common enterprise and because Lord Linlith-
gow, the then Viceroy, was not able to offer those terms to the Muslim League,
therefore as a self-respecting party it had no other course open to it but to
refuse that offar. After that my Honourable friend says—I -would not give
the quotation but I think he can refresh his memory by reading his own
speech—that it was through the efforts of this Government that an Indian
had found a place on the War Cabinet. I have paraphrased him correctly,
because I have got his speech in front of me. I would like to know who .s
the person in the War Cabinet today? Is it because the Indian: who was sent
there was found not a very docile person? Or is it because the British found
that the Indian was useless, It may be either of the two things. Wil
the Honourable Member give explanation to this House as to why this great
achievement of this Executive Council does not exist any jonger? Why there
is ‘'no Indian on this War Cabinet today and there has not ‘been one for a -ery
long ‘time. Then, my Honourable friend justified his own existence and _hat
of his other Indian colleagues on the grounds that they were doing a naticnal
job of work. I think it must have been on sccount of this that the present
Government of India has been described by His Excellency the Governor

7/ !
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-General as a National*Government. He said they are a National Government
because they are doing a national job of work. Now, Mr. Deputy President,
this definition again is at par with the definition that is given bysJapan to the
Burma Governuuent. Japan also says the same, that the Government of
Burma is a National Government because it is doing a national job of work.
To me, Mr. Deputy President, only that Government can be called legiti-
mately and honestly a National Government tKat has the support, the good
will and the co-operation of the peoples of that particular country. Unless
the Government is that, it cannot by any stretch of language be described s
& National Government. All that 1 would say is, give up these pretentions why
do you want by such phrases to deceive -the world at large, because do not
think that the world at large consists of fools, and that you are the only wise
people in this lond. The world at large knows that the preseht Government
of India has neither the backing, nor the good will, nor the co-operation of
the peoples of this country. I do not cast any reflection, ag I said on the last
occasion on the honour of Honourable Members who are Executive Councillors,
But they would certainly recognise that we on this side. of the House are
entitled to express on the floor of this Assembly the opinion which the people
-in this country hold about the present Government of India. Some ¢ my
Honourable friends who supported this motion referred to the misdeeds, the
sins of commisgion and commission of the various Departments of the Govern-
ment of India. They are indeed too many to be relatéed in a few hours.
Every Department of the Government of India is not only inefficiently managed,
but in some cases, its activities have proved a curse to the people of this
country. What is the use of your sitting in your office and passing certain
ordinances and orders without knowing and without appreciating the effect of
those orders and those ordinances? Sir, the whole policy that has been
followed ‘'during the last few years has been responsible for a great deal of
misery to the people of this country. I do not want—it is.not my intention
at least in this debate to refer in detail to all that. You can ask any Indian
you like—I am not talking of an Indian of the type of some of the Honourable
Members on the Treasury Benches, I am talking of an Indian who does not
want jobs, I am talking of an Indian who does not want contracts, 1 am
talking of an‘Indian-who really wants to live in peace and purgue his normal
life in the. country—go and ask any Indian, and you will hear a long tale of”
woe. Even in the army, and I am making this statement with a full sense
of resppnsibility in the hope that this Government, bad ‘as it is, in their own
interest, in the interest of this war, may be able tor take some action which
may prover useful in the future, even in the Army, your Indian officers- are
most dissatisfied with the treatment which they are receiving. It is not
confined,~mind you, to any particular eommunity. People have approached
me, those who have gone and fought for you on the battle-fronts of this war,
they have told mp—Hindus, Muslims, Sikhs and Christians—they have told me
of the shabby treqtment which is being meted out to Indian officers in the
army. I would request the Government and tell them: do not at least treat
those. people -who are shedding their blood, who are mingling their blood with
yours to ficht for the preservation of British Commonwealth of Nations, ot
lenst treat them with such decency, with such humanity, and with such justice
that they may not have this rancour in their hearts. Sir, T again repeat what
I have said does not apnlv to any one individusl. What I have said applies:
to the Government of India collectively and I say that the present Govern-
ment of India have failed completely in the purpose for which the present
expansion had taken place. Sir, T support the motion which has been moved.
" The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar (Supply Mem-
ber): Mr. Denntv President. this is the rixth occasion when T have had an
onnartnnity of listening to a debate on s motion of this kind trying to abolish
the Fxecutive Council. There were previous occarions when T must oonfess
that _there were more tangible reasons pub forward than have been put-forward
in the course of this debate. The discussion has gone away because in funda-
mental principles there is a difference between the point of view which my
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Hounourable friends opposite have and the point of view which any ‘Government

. functioning at the present time and any set of Members sitting on the Treusm:y

Benches here must have. Sir, I do not want to import any heat into this

discussion at all. It was my Honourable friend opposite who suggested that

‘whatever may be said by Honourable Members, opposite, however wiid accusa-

tious they may make, however much they may lose their temper, the Membera

on the Treasury Benches had always to sit calm, cool and collected and ought

n~t to lose their tempers at all. For my part, and on the present occasion. 1

 ccnfine myself to the present occasion. I propose to follow that advice: What

is the gravaméa of the charges that have been brought against the Executive

Council or the Government of India? It springs, does it not—we have heard

a great deal about humbug, straightforwardness and frankness—it springs, does

it wot from the fact that Honourable Members do not like the existing Govern-
‘ment?

“1 do not like thee, Dr. Fell
Thé reason why I cannot tell

' This I know and.know full well,

) I do not like thee, Dr, Fell.”

1 do not think thav there has been any more sérious reason than that. The

tact is that they want'to have a type of Government—I can understand that—a

+ Government which is responsible, a Government which can be turned ous, a

-

Government, as they say, which has the backing of the elected element of the -

"House. I do not quarrel with that. All of us want to have that sort of Govern-
meat. But when they try to put the blame on this Government for not bringing
into existence such a Government, I think they are very wide of the :nark

“indced. And I should like to refer to one point which has been made by more

tharr one speaker—my Honourable friend Dr. Banerjea for instance—that this

Government has done nothing, that the Members of Government have done

noihing. to resolve the political deadlock. Now, Sir, this phrase ‘‘political

deadlock’ has been so often used that it seems sometimes it is not properly
understood. Taking it in any sense in which any speaker may use it, I think

T can appeal to the knowledge that most Members of this House must possess

that this Government as a united body, that individual Members of this Govern-

ment. have timc and again tried to do what they can to resolve the political

. deadlock. (Interruption by Mr. T. T. Krishnamachari.) I hope I shall have

the courtesy of a patient and quiet hearing because while I am not afraid of
intertuptions I think they will take me away from my theme in the short time
that T have at my disposal. Is it mot a fact that since 1940 suggestion after
suggestion has heen made by individual members who are Méembers of this
Government, by organised groups in this Government, by the Council as a whole.
to resolve this political deadlock? T shall not refer to all the steps that huve
been taken; some have not been liked by one section. others have not becn
liked by another section; some did not come up to the expectations of some
people at some time, others have not come up to the expectation of other people
at other times. The proposals which were once anathema have becoms a little

more reasonable as time has passed on. But to suggest that no effort has heen |

made by either individual Members of the Government or by this Government
-a8 a whole to resolve what has been said to be a political deadlock and to bring
into eyistence a Government' more in keeping with the wishes of Honourable
Meinbers oppcsite—let me put it at that and no higher—to suggest that no
‘gteps have been taken is to wipe out all past memory which individual Members
opposite must have on this subject. ' . ,
Now, 8ir, T will refer to only one other matter before I come to specifie
charges that have been made. A great deal has been said about propaganda
m America. My Honourable friend the Leader of the House who is specially
ir charge of this subject may havé to deal with that, and I hope he will; bu$

H
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I should like t: relate one personal experience. 1 was in America for aver two
months in the early months of 1943. T went about-lecturing at various places;
I put forward what I considered to be the point of view of the Government of
Indis,—I do not put it any higher than that. Some of those speeches have
been printed and circulated in America by American Foreign Relations Councils,
not by the British Information Office. not by any agency functioning under the
Agent General of the Gowernment of India. T ask my Honourable friends. ip
fairness to myself; to také any of those printed speeches and to find one word
‘there of abuse, of even severe criticism of any of the Honourable Members
oppesite or their leaders; I was in a foreign country, representing my Govern-
ment and my country. Every Indian was sacred to me. Whatever differences
we had were here in our own couatry, and I refused to be a party to saying one
unsavoury word or phrase about’any person, whatever my differences nfay be
, with that person. Just contrast that with the sort of propaganda that is going
on by certain of the splendid representatives of the Party opposite at the presen’
time. Look at the way in which Indians have been maligned simply because
they do not agrec with your views, ridiculed simply because they do not contorm
to your wishes, held up in the blackest of colours simply because you and I in
tkis country cannot come to an agreement over such issues.” Thet is the p.o-
paginda that bas been going on. That propugunda is sufficient w bring India
iutc disrepute; that propaganda ig sufficient to make the. Americans :eel that
Indrans do not deserve selt-Government; that is tae propagunda against which
oue nus o ngnt if one has a reas love tor the country. 1 should iike to say this
iu ail sincenty.  Heresy-hunting is never profitabie; religion has never advanced
Lecause of heresy-nunting, and pohticﬁ heresy-hunting will never bring about
that uwmty waich all of us are striving for. 1f people go about calling traitors
thoss, wno do ot agree with them, you are pot guing .o nave a national Govern-
loeut lor the next one bundred years. There must be a common platiorm where
nwist pevple riust be considered to be as good patriots in udvancing the cause of
our own country/! in advancing the cause of seif-Government, in admitting cur
peop.e to that stuture which is necessary so-that we may be in the same position
as other people in other countries. A certain minimum of assumptions on this
subjeet is requiced, and during the last 25 years it is because all those who are
not 1n agreemeut. with you were said to be not oniy aguinst you but against the
country, because you have treated them. as traitors. the differences and diver-
poucos are widening in ever-widening circles. And 1 appeal’ to my Honourable
friends opposite to take this lesson from that that while they muy have the most
severe criticism of men, of policies, of measures, common factors of all Indians
of any self-respect, there must be the basic assumption that they are as good
patriots as any that can be found inside the, jails or outside them, in the Benches
opposite or in the less comfortable Benches on this side. - _
Now, Sir, ¥ will come, in the few minutes at my disposal, to one.or tweo
questions that have been raised in the course of the debate. 1 do.net know
whether T shull have time to deal with them. but I should like to deal with
ouly one particular point. The Honourable the Finance Member both in the
general discussion on the budget and now in the course of this discussion has
heen held up as the one tyrant here who has done all sorts of things to the
detriment of the country. I hope I shall have a full opportunity of paying
oy meed of tribute to my Honourable colleague. It is not usual amongst us
for one colleague to praise another in public.  Bub this is an exceptional occa:
sion wheh my Honourable colleague is shortly leaving us. and I do not think any
tribaute that T may pay to him will be mirunderstood. In the first place T should
like to gtate that the Honourable the Finance Member is not the -one person
who decides the policies, that every one of these guestions comes before the
Governor General in Council, that the whole Executive Council does take and’
must take the responsibility for these measures; and it.is quite unfair, in fact
and in theory, to put all the blame on the Finance Member. TIf he har intro-
duced measures, if he has put forward proposals, if there has been inflation in

i
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“this country, aud if certain- measures have been taken which have tendad to
oppress the poorer.sections of the people, the whole blame must be shared by
every one of us, and there'is no point in trying to blame the Finance Member
only for them. T think that is a cardinal fact; I say it as a fact and not merely
.88 8 political theory that in these matters the Finance Member is not the only
person that can be blamed. And, Sir, let me say this. I have been his
colleague -for six vears: T have watched every one of his financial proposals. T
do 1ot suggest that thera have not been differences of opinion amongst us; but
I dc suggest,—both as Commerce Member and as Supply Member, I perbaps
have had more to.do with the Finance Member than most other Members of
Couneil—T do suggest this for serious consideihtion. I know there are whispers
outcide of gentlemen well in the public eye, who say that the Finance Member
‘has after all done well by this country. And T do suggest that it doer not Iremnre
a historinn of the future but anv one who has taken an intelligent intérest in
Ahe -current affairs of the countrv will sav that on the whole the Finance Mem.
Aer hag denlt with this countrv as if it was his own country. T want to sav this
quite emphatically and ecategorically. (Interruption by Mr. Manu Subedar.)
The Honourable Member from Bombay who has been flitting about the House,
who has been for five years absenting himself and has not got even the credit
of being an henoured guest of the Government of India cannot come here and
aay that the finances of the country have been mismanaged. when he has not
done his dutv either by his constituenev or by himself. I shall not pursue the
Honourable M>mber further. -As T sai®. he has not got even the credential of
baving thst highly valued certificate which other Members value in his ‘Party,
of having been puests of the Government of India.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
¥nerce): I am )0t a collaborator.

' qhe Homourable Dewan Bahadur Sir A, Ramaswami Mudaliar: The whole
sdflie gbout inflution, about the various measures that have been taken, about
defence charges, etc., is warped by "this one consideration, and one of my
onocurable colleagues has referred to it. Honourable Members opposite, to
this day, do not consider that this country is at war; Honourable Members do
not ‘consider to this day that it is ab war along with the Allied nations; and if
that is the fundamental hypothesis on which they are basing their criticism, it is
%o wonder that their point of view must be radically different from the point
mew of those who occupy these Benches. We are aware that we are inf this
4 r,‘_ war.—Never mind, it is another -issue altogether whether the
Assembly should have been .consulted or should not havé been con-
sulted,—it is & fact that this country is at war. You cannot escape from that.
and it it is at war, certain essential methods have to be adopted, certain essential
aneasures have to be adopted which are inescapaple and those are the measures
#hat have been adopted by this Government.. You may say that owing to in-
efficiency, bad sdministration, want of staff, whatever reason you may put for-
svard; -the measures that have been adopted have so worked that it has caused
bmdnlup here acd there. Which country is there in this world today which has
$een. and is at war where people of one section or another have not complained
of the way. ,m which bureaucratic rules and. administration - have caused hardship
on them? .. - .
‘Mr. Badri Duts Pande: You are at war with the people.

‘l‘ho Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: An excellent
scutxmqnt that T am at war with the people. That is a sort of argument, Mr.
,I)eputy President, which will not advance the cause of the political freedom of
ile cotntry by a hair’s breadth. The Honourable Member talks of my being
at war with the people when he is fully aware that for five years I stood at my
ot and tried to do what T can to defend the interests of my country, T stood
“at my post to defend the interests of my countrymen . .
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An Honourable Member: No.

The Hogourable Dewan Bahadur Sir A. Ramaswami Mudaliar: My Honour-
nble friends whe have been in the wilderness, who have allowed the Government
to be run-without bringing to their notice at the proper time any criticism that
they have thought of, they are not the persons to talk of the liberties of tha,
people, they arc not the persons to talk of the economic interests of the people
which they have woefully neglected. ‘ ' '

8ir, I begun hy saying that it was not my intention to, warm mavself up and
tn deal with points which I feel are not relevant. T say in all sincerity that
Honourable Members opposite should appreciate that some Government must
exist in this country. So long a3 it is not possible for an agreement to be arived
at with' the Parties opposite to replace this Government by another Govern-
ment—it is no use indulging in mere nihilism—that is not good, this is not geod,
something else it not goed and T am not able to take vour place, that is an atti- .
tude of infructuousness which is prevailing in the minds of Honourable Members
oppesite-—neitncr’ this Government nor individuals in this Government can be
blurmed. Mr. Deputy President, T would oniy close on one note. I intended to
refer’ to other matters that have been referred tn, but perhaps 1 may have an
opportunity or the Finance Bill where I dare gay these things will be thrashed
out in greater-deal, to refer to. my own department and some criticism that has
been made about that department. I could only say this that if Honourable.
Members are anxious to bring into existence s (Government which they like
better, none will stand in their way provided they are quité clear themselves;,
that they have come to some understanding among themselves, that thev are
able to run this Government on the basis of that understanding and it is not
common hatred that joins Parties up and makes for cut motions being carried
but sqmething more substantial, something more positive, something that in-
heres them together more solidly than the mere hatred of any particular offieials
ot Government or¢ Council. If that is predicated—and I hope it will be pre-
dicated and I hope all the rumours that T am hearing and all the thin:s that I
read in newspapers—some of them inspired, some of them most uninspiring—
that all these are correct and will evolve into something tangible, and in .that
case nobody will be happier than myself to give my place to those who want to
accupy this scat. ’

Mr. Bhulabhai J. Desai: Mr. Deputy. President, 1 rise to support the cut
motion which has been made before this House. It has been said that the
aggressive declaration of patriotism is, 1 believe, the last argument of an un-
* patriotic person, for it is obvious that if it were so true it did notgrequire tae
declaration ot the last speaker before this House. 1t is a matter of sincere
regret” to .me thut people have been put forward here—my two honourabls
friends—to deflect the course of debate by pretending scmething which we never
intend to say. . ’

. The motion before this House is extremely straightiorward: There ars two
[acts which are not in doubt—that those.who sit on this side of the’ House
represent the three-hundred odd millions of eleevors of this country, und it is
cqually a fact that those who sit there represent nobody except themsq.ves and
it is no use every time saying ‘Oh, yes. 1 am as good a. patriot as you, -ut
nobody has confidenee in me’, and confidence, after ull, is the real measurs of
patriotism in any democratic country in thisg world. Therefore, 1 think -the
less we speak about personal elements in this House the better so far as the other
side are concerned, because they cannot claim more, for I am aware that in
reference to most of them—and I am excluding perhaps the Furopean Members
because 1 am not quite aware of their secrets—that as regards most of them-
-1nany of their own members of their own families do not agree with them; so
that you might be quite certain that whether our struggle is based on means and
resources which you may or may not approve, the fact that we struggle for.the
freedom of the country is a fact that cannot be denied. You may deride it, or,

A\
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us my Honourable friend tae Home Member said this morning, he was under
a duty to keep people under detontion and his duty was to suppress those who
were fighting for freedom. Therefore he cunnot get away with the fact that
without any cause and out of shear misapprehension one night they carried out a
raid on those patriots—and I venture to say that again—who dared and were
prepared to lay down their lives for the cause of their country, and not those
_merely who sat and supplied other people who fought and laid down their lives.
Supply is a very simple problem, because it is to be taken from me, passcd
through this hand on to the other and paid for by his sweat and labour—and
that is the duty he did in our absence, extraordinary ‘duty! I have known a sense
of duty of this kind for the first time in my life. But. Sir, it is my duty to come
down to every single charge that I propose to make before this House, to prove
that you have done ill by this country, that you have acted during the last.
" year, for which this particular vote is concerned. in a manner that is a standing
diserace to the Government, for indeed what have you done? Compliments are
easily exchanged, and it is easily said, ‘Oh. You dont believe in war; we believe
‘in war’. Perhaps it is easily forgotten that in this very House last year, in
this very House in the year 1940 T got up and said we are quite prepared to make
this war ours if only you have the confidence and if you are prepared to leave
it ag our job, but we are not going to make it our job if we are going to do it for
the purpose of defence of your own democracy and not mine. :You may neglect
‘it, you may forget it, you may disregard it, but you will do so at your peril at
the bar of the world. It is no use saying what speeches were delivered else-
\Yhere. The fact is that their conduct is much more important than the ques-
tion of speeches delivered here or abroad. But take each thing done during the
last year. My Honourable friend the Finance Member said in a most gloricus
tone, shall T tell yon? We have collected 830 crores of loans in a vear and it is
your proud,record. - '
The Honourable Sir Jeremy Raisman: Not in a year. .Since the beginning
of the war, and 838 crorex. :
Mr. Bhulabhai J, Desai: All right 883 crores. But what does that mean in
terms so far as the people are concerned? Of course that is not a debt which
the Indian people have to pay. The fact is that the stewardship of my Homnour-
able friend. however much ib may be praised bv his own friends, has cost us
this: our outstandings are sterilised. The thirteen hundred crores it will easily
amount into. You are aware of the proverb: very often you go to a debtor. He
says, you lent me Rs. 100 but after all cannot yvou accept Rs. 80? Then you ray,
cannot voyggive us Re. 60?7 He says, what does it matter. Rs. 20 T will pay,
Rs. 20 I will get paid. and surely you are not mean enouch to ask me for the
remainder Rs. 20! And I read that in the speech of the Honourable Member
himself. He savs that this is not time to discuss our liability. In other words
it comes back to this. What we have taken we have pocketed and please do no$
discuss about it. It would be very wrong. I suppose some planning or unp’an.
ning is going on in the hope that he will try to rob me of some part of ‘t. Buf
let him beware that this country will not accept anvthing that is dcne by the
irresponsible Executive of today. This eountry will demand that every pie that
the swelt, labours, the starvation, the debt of the people of this country has raid
shall be recovered to the last pie. .

Another Honourable Member said that they are looking for jobs. I think it
is the least he should have spared himself. The very disgraceful show he made
is unworthy of 'a man in that position. You think Mr. Churchill is doing a job,
or that he is looking for a job when he wants to govern his own country, ‘becm?se
he has-a right to do so! To call that a job is not understanding the Fuglish
language and if you do not understand it why don’t you talk in Mahrathi? I
think it is right that if you use a language you should understand what you rre
talking: otherwise do not speak in it. 8o let us not have this kind of langpnge
in order to stigmatise people who deserve better. You may not want to do it or
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desire to do it. You may want to feather your nest. You may not want to
declare every moment that you do not want to resign, but you know that yvou
do not wanb to resign. You all know that in all probability it will not happen.
S5 you say, let us say, we will resign. The fact remains that you do not want
to resign if you can ielp it. What is the good of tamarind trees in Hardinge
Avenue! Why not have the courage to say that Parties in this House will come
to an understanding and when the British Government have ‘the honour to
honour the pledge they have given, certainly you will have the honesty and
obligation to resign. It is no use talking in terms of obscurity of this nature.
Let us talk strauight. The fact remains that whether we take office or not, are
you here to say that because we do not take office therefore you have d«ne
everything right? It is a great pity that the way in which this issue has beer
raised has entirely cbscured the issue. _

I have told you about the two great issues which are the gift of our friend,
the departing Member for Finance. Have you ever found a person who said
your balances are not recovered and your debts have grown, and that is good
stewardship! That is to his credit. Well, get on with the rest.

My Honourable friend who was very vociferous a little while ago when this
* House told him that he had no business to send any representative of this Govern-
ment—not of India—to South Africa as an honourable protest, because that is
the least we can do in order that we may. show that we do nob propose to deal
with a country that does not deal with us, prevaricated in this House. He said
1 do not know whether the gentleman is in Bombay. I do not kmow whether
he is going or hus gone. Buch a perverse ignorance coming from the Honourable
Meniber is smazing. He ought to have stated,.I insist on sending him. I
intend to send him there. I do not intend to honour the vote of this House.
And yet he savs, why not give me your confidence? But by your own conduct
vyou have forfaited it. Therefore if you resign you resign in an ignominious con-
dition altogether. After all, one can say two things for one if he wants to.

The pont 18: what is it that you have done? * Our position abroad had dete-
riorated daily including the position in every other country. My friend, the Leader
of the House—of course he will have to apologise or speak at all events ia an
apologetic tone—knows that very dirty propaganda is being carried on under the
aegis of this Government against India in general in America. He may say that.
it is one-half, or one-third, or one-ninth true. But why should it be anything
at all? You spend my money and malign my country in another land and then
say that this Government deserves some confidence? My friend says it is a
joint responsibility. I hope it is. Then I hope we know with whom we are
dealing.

This morniag my friend, the Honourable Mr. Mudie, referred .to an érror of
the number of prisoners and he thought he had secured a very great point. Dces
it really matter as to the number of prisoners? The question is under what
circumstances, what class of people, and for what offences, have you kept these
persons in prison, that is the issue. The issue is not the number. Even if you
keep one men in prison it is a symbol that India is fighting for freedom against
you. Then you do not deserve well of this country. One thing is certain that
this war would have been fought in vain if India 1s to remain exactly where it
is. Do not go and tell the world that my soldiers are tighting for freedom, that.
we are having victories, that we have great strength and great merit. So they
have individually. I em glad India has. But for what purpose are you using
it is the real issue? And that is the issue on which I hope and trust that every
man, who votes against this motion, will have to lay his Land against his.
oonscience and say that he is an honourable man or u dishonourab.e man. If:
you advance the freedom of India by an inch, it is & question of freedom. It 1s.
not a question of agyeement to replace one or two Members from the other side. -
1t is all very well td talk of slogans of democracy, etc. But for whose democ-
racy? Your democracy, meaning the British race that you are serving? Un-
doubtedly the Indian soldier has the honour of his convictions. He has fought:



1284 LEGISLATIVE ASSEMBLY . [8tr Maz. 1045
[Mr. Bhulabhai J. Desai]

in Africa, in Italy, in France. Ha now fights in Burma and I am quite certain
be whl go right into the frontiers of Japan. But who are you to talk about it?

TAt this stage. Mr. President (The Honoursble Sir Abdur Rehim) resumed'
the Chair. ]

I hope you hive some sense that you are a subject race. It is amazing to
wne that these gentlemen should get up without the realization that they belony
to the same clave race that we are, notwithstanding the salaries and the re-
muneration that they are claiming every time. ‘We were willing to fight. We
were not going to undertake the responsibility of fighting unless we fought for
our own freedom along with the freedom of the other pegple and you do not
like that. You went and are fighting for their banner, for their freedom against
niy freedom and that is the charge against you and that is a charge which will
always remdir so long as this present state of affairs lasts. -

Two and a half million of our men, 830 crores of very easily raised loan and
1,200 crores of sterling balances. = Indeed that is what we have paid, those
whom I represent, not one of you. And what i3 the result? The rebult is that
in the march of freedom I am exactly where I was. I am merely told in a glib
ananner by pavple who have no authority of any kind ‘‘Oh, come to some agree-
mment and we will vacate our posts. . We are, fighting. that India shall attain
complete freedom like any other country”. If there is ‘the smallest honesty
in all the declamations that Britain has made from time to time, if we desire to
-occupy & place similar to the Minister of the Crown elsewhere, it is not a pro-
‘position of ‘finding a job and keeping people suppressed who want to fight for |
their freedom. . So that the question is not what is bappening in America. It
is not your monopoly though you may have & great deal of cemsorship. I know
what is going on. What is going en is this that America by reason of the fact
that they are ullies in this war, by reason of the fact that their soldiers arz in
this country, by reason of the fact that they have come to acquire a great deal
more of respect among the Indian people, not individual officials but among
Indian people it bas now become difficult for them to resist the demand of Tndia
for freedom! They cannot call us uncivilised. They cannot ‘call us unfit for
frendom. And my Honourable friend preached to me, of all people my Honour-
able friend in this House, we won’t be fit to get the freedom of this country
if T do not call him a patriot. That is all the quslification. "I am afraid I will
attain freedomn long before you ever think you will get it. The fact remains
that it does not depend on my calling each single_individual here and there a
patriot, Let us have some sense of proportion. Let us have some logic. Ict
us have some common sense. What is standing in the way of India’s freedom?
My not calling my friend a patriot? Have you ever heard of such a joke? I °
have not heard ove. It is the best I have heard for a long time. If wddo not
call you a patriot, we do not get freedom. T assure you that I am prepared to
Tose that freedom if that is the only condition involved. The point is very
simple. We bave deteriorated everv where. Our external ‘affairs are not m
our hands. We are ground down and our future is dark.

There is what is called plunning going on. 1 do not know what is planning
but this House passed a vote seriously and I trust that this House will stick .to
it. We said that it shall not be planned by any individual, however great or
good he may be, that a committee of this House should be set'up for this pur-
pose and all plans should come before them. It does not matter whether you
agree to it or not. We will be able to plan our future we are quite capable of .
doing 86 when the time comes, It does not reqmre merely the inside knowladge
of a factory to plan a country’s future. It is an extraordmary idea with some
people that tecause they collect revenue, or keep order in a particular district
and then go into the inside of a factpry that they are super-planners of the
world. "Plans are made for the world by those who have greater hearts, larger
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patriotism and greater interest in their country., So far you have mortgaged our
future, you have degraded us in the eyes of the world. In every thing you
bave attempted to do you have disgracefully failed. I am very glad that any
Indian, even a single Indian, who is able to go out can set an example to show
what we are made of and what we represent. We do not want to take ycur
place. It is not your place. It is a very different place, yours and ours.

Coming to the other Members of this House, it is not my desire td take up
more time of the House. I have got only five minutes and I will sit down to the
time. There is a Member for Trade, there is a Member for Supply and tbere
are other Members also in this House. I have no desire, as I said, to deal with
every Member individually. It is not the issue with me. It is their joint res-
ponsibility, oa their own showing, of -what has been done. And, as I said, if
this country has been impoverished, if this country has come to the brink of
starvation, if this country has come to the brink of epidemics, if this country
has suffered it all in some ugeful cause, I would not regret ib. I make a bold
ffer that I would even make a present of all the sterling balances if England
has the decency to say ‘‘From tomorrow you are free to arrange your own affairs.
in the best way you like””. But I do grudge that my money and my resources
should be exhausted for other people’s freedom and I continue to be a slave and
this gentleman tells me that I mMst call him a patriot. Imagine coming and
telling us that, the effrontery of it. The whole point is merely this. There
is the fact that the country has fought the war. Yeu may say you have fought
the war. You have fought the war against us, against our will. 1 do not object
to that, if you would like to use that phrase. But the fact remains that if all
that had been expended even against me, notwithstanding all the difficulties T
have put in your way, and you have secured the freedom of this country, I would
have congratulated you but you do not care aboub that. The self-complacency
of the Members sitting opposite is the most degrading thing that I have ever
seen. They seem to think nothing better could exist in this world except them-
seives and T dare say if that is the attitude, then they compel us to say what
we think of them. We do not want to say anything more. We want to talk
atout the administration. But the fact remains that unless this war is meant
to be a war for our freedom, there is no doubt that every thing that has been
expended, sypplied, traded in or anything else, all that would bé perfectly
uscless. That is the real issue before this House. The gentlemen oppogite have
ndministered this country in a most dismal manner during the previous years.
Ar I said they have accumulated debts which bring me no quid pro quo. They
have mortgaged the future of the country. They wish to plan something in
sacret and ask for the approval of this House. They say, ‘‘Our wisdom cannot
be. questioned by the representatives of the Indian people. We are a very
different race. We are a very superior race’’. I am glad that you are s
different race. We will treat you.as a different race when the time comes.
But the fact remains that if more resources are to be expended and if my
freadom is gained, it is worth having done it but inasmuch as it is not done,
I hope this House will unanimously condemn those sitting on those Benches
and if they have a sense of henour, they will also give, their vote in favour of
this motion. . )

' The Honomrable Sir Sultan Ahmed (Member for Information and Broad-
casting): Mr. President, it is not my desire or intention to vie witl.: my Hon-
ourable friends opposite in the use of violent language or even intemperate
language. I shall, however, deal with one item which has loomed large
“throughout the debate today as well as on several other occasions at question
time. But I cannot allow my Honourable friend, the Leader of the Opposi-
tion, to run away with one observation which he has made, without challenging
it. He has put one question to us: Have you advanced the freedom of the
country by one inch? What have you done for the freedom of my country?
My avswer to him respectfully is—and is entitled to respect—that e have
certainly dohe much more by sticking to our jobs . . . . .~

Honourable Members: Hgar, hear.
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The Honourable Sir Sultan Ahmed: . . . . and holding to our posts.

Honourable Members: Ad infinitum. _‘ ,

The Honouraple Sir Sultan Ahmed: That is right. My Honourable friand
thinks that only hisv ireedom is involved, und freedom of people like nim.
Freedom of the country means the freedom of my country—this is my country
as muckh as it is theirs. They have no monopoly of patriotism. I hope we will
not hear th: same thing again, because they repeat the same thing over again
every year. .

Mr. Bhulabhai J. Desai: You will if you remain there.

The Honourable Sir Sultan Ahmed: We have been here, and we will be here
as long as you behave as you have been behaving, and you may rest sssured
you are not serving the country by simply sbusing thoee who are trying to do

their jobs as best as they can. c
Mr. President, I am glad that several matters, which I have to deal with,

have been dealt with already by some of my friefds who have spoken before -

.

"me, and | am really going to speak only eu the question of Propaganda outside

India. I am giad I have got this opportunity to say a few words on this sub-
ject and I will do so within the limited time at my-disposal. My Honourable
friends are very anxious that they should this motion in time, and I
assure them they will have plenty of time for that purpose.

The main point that has been discussed times out. of number throughout the
Session wms our publicity in America. There bave been & number of inquiries,

" in the House itself, various questions have been put, and statements have been

made in the press in Delhi and outeide and everywhere. I say that most of them
are malicious and fantastic as I will show in a moment. I use the word mali-
cious advisedly not only because most of them are false, but because they have
besn designedly used to decry every Indiun as venul and unprincipled. Sir,
before 1 deal with the statements I would iike to say that I propose to describe
the untrue statements in an unequivocal manner, and for this I am going to
take advantage of the word which has been used by Mr. Abdul Qaiyum. He.
seems to think that unless you call something which is untrue as a ‘lie,” it
will not have the same effect. Therefote, for every untrue statement I propose
to use the word lie. Sy o

An Honourable Member: Your Department is expert in lying.

The Honourable Sir Sultan Ahmed: Let me just tell the House of a state-
ment which hae recently been made in America, according to press reports,
by Mr. J. J. Singh. He is-the President of the India League in America. ’As
anybody can verify from the various papers that come to us, he has for years
conristently been proclaiming that the Indian National Congress is the only
political phrty in India representing Indian views ag u whole, and that only the
Congrers representing Indiang can place India in ite rightful position on the
international map. There is no objection to that. Everybody is entitled to
have his own views, but this gentleman somehow . or other ecame to hear a
rumowr that arrangements were being made for two uther parties to send their:

. representutives to America, and that is the Muslim League and the Hindu

Mahasabha. This was quite enough- for him, and he made a statement at a
public gathering to this effect: ‘‘The presentation of comimnunal views-in America
will weaken India's cause, and strengthen British case”. Now this amazing
statement was made by him. But it does one good, it gives direct repudiation
to Mrs. Pandit’s statement that ‘‘there are no religious differences in India’’.
Mr. J. J. Singh says that it is dangerous to allow these communal organisations
to come and represent their views because it will weaken the case of India.
Mrs. Pandit says. there are no religious differences in India at all. .

" Sir, as regards Mrs. Pandit, she made three amazing statements: one, there
are no rebgiour differences—my Honourable friend the Leader of the Opposition
also says that there are no differences, I wish it .had been true. If there had
been no relicious differences, I am sure things -would have been much better in

this country than they are at present. . ,
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The second statement she made was that India is a concentration camp.

That has been, sdealt with by my Honourable friend, the Home Member,
effectively.

Bonoutable Members: No, no, it is nothmg i

The Honourable Sir Sultan Ahmed: That is because you will not accept any-
thing which does not please you, vnd therefore you say "1t is nothing., In thxs\
connection_ there is one question which was put to the Home Member by either
Prot. Ranga or Mr. Lalchand Navalrai, which has not been answered. That
is the number of convicted prisoners still in jail.  For disturbances 46,000 peopie
were convicted. Let me tell them thut out of this 26,000, 21, 000—1 -think—
arz out of jail within two years or less than that, and there are only 5,000 who
are there, and who will come out after serving their sentences. It cannot be
eaid that the sentences were severe, and apart from that they were convieted
_and scntenced by courts of law. My Honourable friends cannot say that we
are resporsible for it.
' The third statement which she made was still more ob]ectxomble She says
that Indian soldiers are rice soldiers thereby suggesting that 'they were
mercenary soldiers, thut they had no love for their country at all, that they were
nov dying for anything which was noble. The same thing has been repeated
"here in « different language by the Leader of .the Opposition, Mr, Desai. Sir,
I confeBs there is nothing so unpleasant as these derogatory expressions about
our soldiers. If India is to get freedom, and get it soon, it will not be because
you people have gone to jail, but becuuse these soldiers have shed their last
drop of blood. Mr. President, it is all very well to be talking here like this, but
on the 5tb May, 1944, I myself visited Imphal when that place was cut off
froun all sides. Let me tell the House the conversation I had with the Viceroy’s
€Conmissioned Officers in the evening quietly without any other officer, with
them. When 1 was leaving them, they told me "‘Please go and tell our
sountrymén in India that we will not return to India until we have driven the
Japanese out of the Indian soil and until we have driven them: out of Burina''.
Mr. President, it is all very well for our friends to be talking gaily as. they have
been doing. Do they realise that only one Indian division, supported by & tank
division, actually annihilated about 3,00,000 enemy soldiers in North Africa?

Mr, Abdul Qaiyum: I thought the Honourable Member was discussing ard

replying to criticisms about the propaganda in America: he is going on to discuss
other matters.

The Honourable Sir Sultan Ahmed: I was going to reply to Mrs. Pandit’s
remark anout ludian soldiers being rice soldiers. Instead of paying & well
deserved tribute to these people, these people who are the real ambassadors of
the freedom of India, instead of paying a tribute to them, are called mere rice
soldiers. 1 would be ashamed of thinking on those lines. As my Honourable
friends are very anxious to hear about the allegations that have been made about
our publicity in America, I thought that I should say something about the pro-
‘pagands that Mrs. Pandit was doing; and when I say that those remarks made
by her are absolutely unjustified then they sav ‘““We would like to hear about
your propaganda’’. Very well; they will have it. T will deal with the criticisms
in newsypapers as well as the statements in the House as shortly as I can and 1
will take only about 10 or 12 of them. . Tha first atatement that has heen made
is that the Indian Information Series have issued hundred of books in Ameriea.

What are the facts? The whole thing is a lie in the language of, Mr. Abdul
Gaivam. Not one book has been published by us.

Sardar 8ant Singh: Who published them?
The Honourable 8ir Sultan Ahmed: May be you! '

Sardar Sant Singh: I can assure vou that I never did anvthmg of the sort.

The Honourable Sir Sultan Ahmed: We are told that we have suhsidized
American writers and re-written their books for them and then purchased huge
quantities for free distribution. Sir, this is a lie. There pis not one sinecle
case where we have done it I cannot use the word ‘untruth’-—it will nat
please Mr. Abdul Qaivum. We are told that our Agent General devotes his
time to spying on Indian students and visitors in America
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Mr, Sri Prakasa: That is a lie! .
The Honourable Sir Sultdn Ahmed: It is a blacs lie. I wjll try to use
adjectives if they please rou. He has neither the desiré nor the time nor the
staff necessary for such a futile-and unsavoury job. We are told that the Agent
General gets 52,000 dollars a'year to carry on anti-Indian propaganda . .

Mr. Sri Prakasa: That agsin is a liel

. The Honourable Sir Sultan Ahmed: I will tell. you. my Honourable friends
are out by 80,000 dollars. You knew it, but %gx wanted to have it from me:
you believe in inflation ‘and therefore you use the bigger figure! B
Now, it is a very serious thing that an allegation has been made that the
British Information Services distributed Miss Mayo’s book ‘‘Mother India’’.
‘1 have denied our and their connection with thig book in explicit terms before;
but let me repeat it again: that we neither distributed it nor encouraged its
distribution anywhere either in this country, in America or in England . .

Potf. N. G. Ranga: Did you ever try to repudiate it? .

The Hohourable Sir Sultan Ahmed: We are told that India spends 26 lakhs
of rupees every year on doing propaganda. The fact is that we spend only 43
lakhs e

. ) ]
Mr, Abdul Qaiyum: At least one-gixth iy true!

The Honourahle Sir Sultan Ahmed: So far as that is concerned, one-sixth
is true. I wish my Honourable friend will force me to spend more, in which case
I think our propasganda will be more effective than it is at present. The length
to which our friends can go is really most amazing. ‘We are told that the

- Indian Government confers titles and other favours upon American missionaries
to induce them to poison the American mind against India. This is in one of
the papers. Mr. Abdul Qaiyum . . . . ‘ '

Mr. Abdul Qalyum: On a point of order: I never read these charges—they
have been written for him—I do not know who wrote them—but he has got a
written reply and he can unload it on the House: but I can assure him that
I gave only two cases and I did not read this tefore—I never knew them.

The Honourable Sir' Sultan Ahmed: Questions were put to me and I
rememper very well that Mr. Chapman-Mortimer—I do not know whether he
is here or not—asked me ‘“Why do you not come and repudiate all these charges
in the press?’’ I said I would dc it at the proper time, and I am doing it
now.

Mr; Badri Dutt Pande: Why are you uncomfortable?

The Honourable Sir Sultan Ahmed: Why am I uncomfortable? I am
ashamed oi you. Now, we are told that 10,000 British propagandists of whom
3,000 are officials are devoting their time exclusively to India. I am afraid I
gave credit to the statements in the press to the extent of one-tenth—I was
wrong. When a statement is made, that there are 10,000 propagandists of
whom 8,000 are officials, devoting their time-exclusively to India the proportion
of truth is negligible. If you want the honest facts, there are only three offi-
cials—so it is only one-thousandth true. '

Mr, Abdul Qaiyum: The British have got their own independent agency.

- The Honourable Sir Sultan Ahmed: I am referring to that: there are only
three and you multiply it by a thousand and ask us to believe in India that
those are the facts. We know the author responsible for these statements; but
it i3 thought- that by doing this he is raising the status of India in America. I
respectfully submit that the greatest wrong is being done to India by such lies
and falgsehoods. | , :

There is another factor which has to be borne in mind. It is believed that
anything will do for an_American. The American is neither s fool, nor is he
such a simpleton as my Honourable friends think. He knows how to assay these
statements, and hegknows what value should be put upon them. I respectfully
submit th.&b if Mr.'J. J. Singh in America or the gracious lady, Mrs. Pandif,
thinks th_at he or she can lead American opinion by the methods which they
are adopting, I can assure them confidently that they will never succeed.
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. Mr. Badri Dutt Pande: Why take notice of them then? -~

. "The Honourable Sir Sultan Ahmed: Our method is absolutely different,” and
I challenge anybody to repudiate that except those who will never understand
these things at all, unless it suils their purpose, and it is this. We place only
facts. . ‘

Mr. Abdul Qaiyum:*And figures.

The Honourable Sir Sultan Ahmed: When Mrs. Pandit says that there axe
no religious differencer; we are bound to say that there-are religious differences -
sni that her statement is false.

Mr, Abdul Qaiyum: Go shead. ,

Mr, Bhulabhai J. Desai: Why must you contradict it? Is it because you are
& lover of truth? ,

The Honourable Sir Sultan Ahmed: Yes. You can never solve a problem by
saying that there is no suth problem. There is the problem and the best way
to solve it is to face it. There are religious differences and they must be resolv-
ed 'We must sit down and try to solve them.

Mr. Abdul Qalyum: The Honourable Member's time is up.

The Honourable Sir Sultan Ahmed':’.Ther,e is one more statement which;]?
think must be contradicted. ’

Mr. Abdul Qatyum: Another lie?

The Honourable 8ir Sultan Ahmed: It is worse than a lie. 'Sir Shanti B8warop
Bhatnagar is reported to have made “certain statements and based on thos#
- stutements, there was a leading article in a Calcutta paper accusing us of dﬁiﬂg :
anti-Indian propsganda in U. 8. A. I have got ¥he authority of Sir Shan#
Swarup Bhatnagar to say that he has written to the Editor of that papsf thah
those statements are absolutely untrue and that they should not have been made.
The Agent General is doing his l'zvel best to help India’s cause and nothing is
being done by us which will go to the discredit of the country. .
An Honourable Member: It is a lie.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
*That the demand under the head ‘Executive Council’ be reduced to Re. 1.”
The Assembly divided:
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Ayes—61
Lalchand Navalrai, Mr,

Liaquat Ali Khan, Nawabzada Muhammad.
Maitra, Pandit Lakshmi Kanta. ‘

Abdul Basith Choudhu
Abdul Ghani, Maulvi
Abdul Qaiyum, Mr. -
Abdullah, Mr. H, M,

, Dewan,
d.

Ahsan, Mr. Muhammad.

Ayyangar, Mr. M. Ananthasayanam.
* Azbar Ali, Mr. Muhammad.
Banerjes, Dr. P. N. N
Chettiar, Mr. T. 8. Avinashilingem.

Chetty, Mr. Sami Vencatachelam.
Ghougﬁury, Mr. Muhammad Hussain.
Chunder, Mr. N. C.

Daga, Seth Sheodass.

Das, Mr. B,

Datta, Mr. Akhil Chandra.

Desai, Mr, Bhulabhai J.

Deshmukh, Dr. G. V.

Deshmukh, Mr. Goyind V.

Essak Sait, Mr. H. A, Sathar H.
Fazl-i-Haq Piracha, Khan Bahadur Shaikh.
Gauri Shankar Sinsh, ‘Mr.

Habibar Rahman, Dr.
Hans Raj, Raizads.

Hegde, Sri K. B. Jinaraja.
Hosmani. Mr, 8. K.

-

Ismail Khan, Hajee Chowdhury Muhammad.

Jogendra Singh;, Sirdar.

Kazmi, Qazi %Kuhnmmad Ahmad,
Krishnamachari, Mr. T, T.
Lahiri Chaudhury, Mr. D. K.
Lakhichand, Mr. Rajmal.

Mangal Singh, Sardar.

Manu Subedar, Mr.

Misra, Pandit Shambhudayal.
Murtoza Sahib Bahadur, Maulvi Syed.
Nairang, Syed Ghulam Bhik.
Nauman, Mr. Muhammad.

Neogy, Mr. K. C. - T
Pande, Mr. Badri Dutt,

Parma Nand, Bhai. .

Raghubir Narain Singh, Choudhri.
Ram Narayan Singh, Mr.

Ramayan Prasad,nﬁlr.

Ranga, Prof. N. G.

Raza Ali, Sir Syed.

Reddiar, Mr. K. Sitarama.
Sant Singh, Sardar.
Satyanarayana Moorty, Mr. A.
Sham Lal, Lala. ,
Siddique Ali Khan, Nawab. °
Sinha, Mr. Satya Narayan.

Sri Prakasa, Mr.

Srivastava, Mr. Hari Sharan Prasad.
Subbarayan, Shrimati K. Radha Bsf.
Yamin Khan, Sir Muhammad.

Yusuf Abdoola Haroon, Seth.

Zafar Ali Khan, Maulana.
Zia Uddin Ahmad, Dr. Sir.

-
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Ahmad Nawaz Khan, Major Nawab Sir.
Ambedkar, The H: Dr. B. R.
. Anthony, Mr. Frank R.

Asizul Huque, The Honourable Sir M.
‘Beathall, The Honourable Bir Edward. °
Bewoor, 8ir Gurunath,
Bhngohmd Boni, Rai Bahadur Sir Sct.h
Caroe, 3ir Olaf.

pman-Mortimer, Mr. T.

tterjee, .Lt.-Col. Dr. J. C.
Daga, Seth Sunder Lall.
Dalal, Dr. 8ir Batanji Dinshaw.
Dalal, The Honourable Sir Ardeshir.
delt Singh, Sardar Bahadur Captain. .

Dam, Mr. Mohan.
Das, Pandmﬂkm ha.

Ghiasuddin, Mr. M.
Qburnavi, Sir Abdnl Halim.
Griffiths, Mr. P. J.
Gwilt, Mr. E, L. C,
Habibur Rahman, Khan Bahadur Sheikh.
Haicar, Khan Bahadur S8hamsuddin.
Imam, Mr. Saiyid Haidar.
Indd? Mr, A. C.
Ismaiel Ahkha.n Kunwer Hajee.
Jamges, Bir F . E.
Jmhnr Singh Sardar Bahadur -Bardar Sir.
B { , Bir Cowasjes.
The motion was adopted.

LBGISLATIVE ASSEMBELY
Noes—53

(Orm Mar, 1945

Kamaluddin Ahmad, Shams-ul-Ulema,

Khare, The Honourable Dr. N. B

K TS 4

ul ingh, ur.

Lawson, Mr. 38

Mehta, Mr. Jamnadas M

Muazzam Sahib Bahadur Muhammad: )

Mudaliar, The Honourabfo Dowsn Bahadur Sir
A. Ramagwami. -

Mudie, The Honourahle Sir Francis.-

Piare Lall Kureel, Mr.

Raisman, The Honourable 8ir Jeremy,

Ram Nath, Mr.

Rldhardson, Sir Henry.

Roy, The Honourable Sir Asoka.

Shahban, Khan Bahadur Mian Ghulam Kadir
Muhammad.

Sheehy, Bir John.

Spence, Sir George.

Srivamwa, The Honourable Sir Jwala Prasad.

Stokes, Mr. H. G.

Sultan- Ahmed, The Honourable Sir.

Sundaresan, Mr. N.

Thakur Singh, Capt.

Trivedi, MM GC WM

Tyson, Mr. G. W.

Tyson, Mr.-J. D.

"The "Assembly then adjourned till Eleven of the Clock on Saturday the

10th March, 1945.

s
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